
<«-

.FORM NO. 2

CENTRAL administrative'tRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

SB/DB

REPORT ON THE SCRUTINY OF APPLICATION

■Diary No.

Date of Presentation

'

Respondent (s) . .6(^.|.

Presented By

Applicant (s)

.  . 7^... NO. of Respondents: .... .^.
Nature of grievance :

No. of applicants . , :

.Tl ^ CLASSIFICATIOli
,mect (Ho^frx ) Dapartment : '3r (NoJ 0 )

* if S.B.

V

/ i'

1, Is the application is in the proper forrft?
(three complete sets.in paper book form
in two compilations).

2: Whether .name, description and address of
,  all the parties been furnished in the
.  cause title?

( PROFORMA / CO^ILATION )

7.V

3.(i) H^d the application been duly signed, and ( SIGNED / VERIFIED )
verified ?

(C.

(b) Have the copies been duly signed?

(c) Have sufficient number of copies of the
application been filed? I

"whether all the necessary parties are impleaded

5  wnsther English translation of documents in a -y.
'  ' language other than English or HindJ paen filed

6^(a) Is the application in time ? .( See Section 21 ) /
tb) Is MA for condonation of delay filed- ?

I. Has the Vakalatnama/Memo of appearance/OQ V
authorisation been fTlsd'? ' '

8. Is the application maintainable ? u/s 2,-^d^ 14, D/s,i8
(u/s 2,14,18 or U/R 6 etc). U/R 6, PT u/s, 25 file

9. Is the application accompanied Ly IPO/DD Vi^
for Rs. 50/- ?

10. Has the impugned orders original/duly LEGIBLE/ATTESTED
attested legible copy been filed ?

rj. Have legible copies of the annexure-duly LEGIBLE/ATTESTED
attested been filed ?

'f.

,.L



o

.|K

12. Has the index of documents been filed
and pagination dons properly ?

FILED/PAGB^ATION

13. Has 1?^ applicant exhausted all 7
available remedies ? j ''

14. Have the declaration as required^/
by item 7 of Form-I been mads ?

15. Have,required number of envelopes
(file size) bearing full address
of the respondents been filed ? /

16.(a) Whether the reliefs sought for,
arise out of single cause of
action ?

(b) Whether any interim relief
prayed for ?

■i rt \ t'•= y,

fif)
18. Whether this case can be heard by

17. in case an MA for condonation of
delay is filed, is it supported
by an affidavit of applicant .?

5y y
Single Bench ?

19. Any other point ?

20. Result of the scrutiny with initial
of the Scrutiny Clerk.

The application is in order and may be registered and, listed
the Court for admission/orders on;

T rs T !■> T >"4 M /O l' f ( ,fl fSi\ju MM u; 11—' ' ' \ V '.f V f

(i>) rlA L'/n 0 of GAT ProGCduro Rules, 198;
liJM AiiL liri'Jiimi A'i«u/. o hlO ni.

(c^MA fot

ihe application has n/)t
mentioned below ;

K

before

found in order in respect at Item Nq(3}

(a) Item Nos.
(b) Application is not on pr^sfecribsd size of paper.
(c) HA U/R 4(5)(a) / 4(6)(b) r^as not been filed.
(d) Application /counse/l has not signed each page of the

application/c
(s) >IA U/R 6.has ?iot bden filed.

ihe application might be returned to the applicant for rectification
of the defects within 7 days.

SCRUTINY CLERK

SECTK^.'eFflCrR
D.R. (J)

•JOIRT REGISTRAR

7-<P

COURT NO. ... ... DATE as-

4^-

t



IN THE CENTRAL .ADMINISTRATIVE TRiJ3UNAj-
FPJr-TCIP/iL BENCH'FffiW DELIE

O.A.iNo.

]NmBMATTExH.OF;

Nathoo Ram

TJmoii of Liciia & Otliers.

Versus

OnLEX

SR NO. PARTICTIIARS OF DOCUMENi^S
COMPL-I

i. Applicatiou u./s 19 of ihe A.T.Acl 1983.

I. AMftX-Vl: order dL3.2.99.

COMPL-il

3. Aiincx.A/2; order dt22.6.98.

/\.miex.A^3: R.ep.dt. 19.5.99 and 15.4:99.

xAmex. Af4: Tab i e.

6. Valcaiatnama.

tkousli counsel;

(Yogesh Siiarma)
Advocate

CAT Be

New Delhi.

T.NO./5084157.

ixiij xicii Room, Farikot house.
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IN HIE CENTRAL ADMET[STL4T10N TRIB ONAL,
PlWCIPAL BENCHl-IEW DELHI

O.ANo \ A f C OF 2000.

EriHE MATTER OF;

Natiioo Ram Pali s/o Late Sh. Pati Ram,
r/o 3842, Shaiiti Mohalla, Gali No. 12,

Gandlii Nagar, Delhi. 110031.

Applicaiit

 Versus

1. Union of India tiirougii The Secretar}',
Ministry of Ministry' ofMomiatiori and Broaticastiug,
Shastri Biiawaji, New Delhi.

2. Tlie Astt. Controller of Accounts,
Pay & 7\ccoimt office,
Doorciarsaii, Suclma Bhawan,
M/01 & B, CGO Complex, New Delhi.

ndent:

DETAJLS OF TI-IE APPLICATION:

1. Particulars of the order/action against which tlie application is being made :

Tills applicant is being made against the action of the respondents by which,

the respondents wronglRGNeiUhe applicant on Rs. 3746/-

with effect from 1.1.96, as per the order of dated 24.6.98 (Ainux-A/2)

pension of the applicant should be fixed to Rs. 4337/- with effect from 1.1.96

iind therefore tlie action of the respondent is illegal arbitraiy against the Govt.

of India, instructions. Hence tiiis 0 A on tlie grounds stated para-5 OA

A



1/

J.

Jiirisdidioil of Hie Tribimal ;

Hiat the appiicimts declare that the subject matter figainst which the

appiicationis made is within the jurisdiction Hon'bie Tribunal.

Limitation;

Tiiat in the present 0. A. the. qrplicant seeking the relief of fixation ofliis

peiisioii which isn a recurring cvause of action and not barred by limitation.

Otherwise also the OA of the applicant is with in the period of limitation.

4. Facts of the case :

Hie facts ot tlie case are as mider:-

4.1. Tiiat the applicant was appointed in the office of Doordarsaii in the year 1944

and was reitred on his supenmiiation in the yeas* 1984 on 31.8.0984 from the

post of Sr. Engineer Asstt.

4.2. That after his retirement the applicant was granted his pension as per mles

which was con'ect.

4.3. Tliat after fiftli pay commission report, the God. of India decided to revised

tlie pay of the Pre-1986 pensioners/family pensioners and in compliance of

the same , tlie pay of tlie applicant was also revised and on revision of pay

the pension of the applicant also revised by the competent aiitliority i.le.

Director General vide order dated 22.6.98 (Aiin^^A,(2d and the relevant part

of tlie same is reproduced here as under :

4^'



1/

I

" On revision of pay ofpre-1986 pensioners/family pensioners, ilie

pension oftlie following pensioners/family pensioners hjas been

revised vide diis office order No. DK-27(9A)98-s dated 19.6.98(copy

enclosed).

2. Natiioo ffimi pali, Ex-Sr.Engg.Asstt., @ Rs. 1438/- "

4.4. Tliat it is relevant to submit here that on new fixation of pension of Rs. 1428/-

PM the consolidated pension should be fixed as Rs.4337/- PM w.e.f 1.1.96 as

per tlie Go\4:. of India Insutixtioiis and ilie Table 11 of tfie fixation of

pension. But tlie respondents r4o.2 vide order dated 3.2.99 fixed the pension

of the applicant on Rs.3746/- w.e.f. 1.1.96 in old pension without taldng inot

account oftlie revised pension order dated 22.6.98.

4.5. That it is relevant to submit here that tlie applicant made iimnber of

represei^oii one after another vide dated 15.4.99 amd 19.5,99 and also

approached in the office of the respondents for fixation of liis pension on the

basis oftlie order dated. 22.6.98 but till date no reply has been received by

the applicant

y

4.6. lliat tlie whole action of the respondents not fixing tlie pension of tlie

applicant on the basis of revised pension, is illegal, unjust, aihitrary, agains

the inles and therefore the appliciuit is entitled for his pension in revised rates

and the impimged order dated 3.2.99 is liable to be quashed on the following

srounds;
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5. GROUNDS:

111 view of the facts stated above the claim oftlie applicants is based on the

following grounds:

a) Because, when the competent authority while implementation of the Govt. of

hidia decision, revised tlie pension of the applicant, the respondent No. 2 is

^  bound to fixed the pension of the applicant in revised rates and therefore
fixing the pension of the applicant in Rs.3?46/- P.M. instead of Rs.4337/- is

clerly case of arbitrary action of the respondents.

b) Because, tlie competent autliority revised the pension of tlie applicant to

Rs.l438/- PM vide order dated 22.6.98 and as per tlie Table 11, tlie

consolidated pension (revised pension) comes Rs. 4337/ and therefore there

is no justification to fixed tJie pension of the applicant to Rs.3746./ by the

impunged order which is not only illegal but also violates M. 14 and 16 of

tlie coiistihition of India.

c) Because, the applicant made number of representation and also approached

many time in the office of the respondents but till date no reply has been

received by the applicant which is illegal as the representation oftlie

applicant should be replied by the respondents.
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0. Details of tlie Remedies Exiiausted:

That the applicants declare- that he arvailed all tiie remedies available, with

him by way of making representation out no useTience tliis OA.

7. Matter not previoiisly filed/pendiiig before any' court;

That the appiicaiits declare that they have not filed any 0. A. before any

bench, of the Tribunal and no case is pending before the Honble Supreme

court of iiidia

8.

(i)

P.ftlieffsf SQualit:

hi view oftlie facts and gi-omids stated above the applicant prays lor the

following reliefs:

That the Hoii'bie Tribimal may graciously be pleased to pass

mi order of allowing the OA of the applicant with the costs of

litigation.

(ii) Tliat the Hon'ble Tribunal may graciously be pleased to pass an oraer

directing the respondents to fix the pension of the applicant on revixeci

pension of Rs.l438/ P.M. as per the oruer uated 22.o. Jo.

(iii) That tiie Hon'ble Tribunal may fiirther graciously be pleased to pass.on

order of quashmgtiie impungea order dt,3.2.99(Aii.nex. A./] ) decvianiig
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to the effect that the saine is illegal and consequently the applicant is

entitled forliis pensiomi ofRs.4337/ PM w.eil.L96 witli the arrears

of difference of pension with 18% interest.

(iv) .Ajiy otlier relief which the Hon'ble Tribiiinal deem fit and proper

may also be granted to the applicant.

9. Interim relief if any oraved:

NIL'

\  10. ParaNo. 10 is not applicable as tlie application is being filed tiirougli
a legal practitioner.

11. Particulars of Postal order;

(i) No. of Postal order;
(ii)Date of issuing:
(iii) P.O.from issuing;
(iv) Atwhich payable;

12. List of Enclosures: ^

As per hidex.
Applicant

Verification;

L Natlioo P.aiii Pali s/oLater oh. Pati Ram, r/o 3842, Sliaiiit Molialla, Gali No. 12,

Ghandhi Nagar, Delhi-3i do hereby verify that the contents of above paras No. 1 to

4 are tnie to the best of my iaiowledge and paras No. 5 to 12 are to be belived on

legal advice and that 1 have not supressed any material facts.
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Pay if& Acoeunts . , O^f loe, y, ' ' I S>i.no^rdarshan,; Seo'ohna ,Bh;^wan, ^ d
M/r IA3V Comp3.px.: !

i  New Eelhi~110003<I  y,, i'j; V* -Ai"- .A.- *•*- • • '

■i * ' ■'■

io.' 1 _'| . , ;■ - ■ , 1 , .; - , ,

Tc|,

/ < .-v

r-

The sr. Accdtiiitsi O^fi^er,
Ceiitral P^rision A-cQPuntsOfPxce,,,.

,;! Trikoot--II IComplsx^... . | ' ■
Bhikaji Garpa Place,

■■ R.K. iPurain^i
I  New ljeyii-l!l0066 '

PI

SiiS:- Revision 0?j™S"S-rifn'fSfei vSSk?e S.n;? 45/.a/97-Pe«(A,)-
part-Ill dated 10,02,98, '
;:.e ;i t.e

'  - !
fmmn/ffntf ̂ ^ pp^ M m ••••<.' • -,•>■ ■O »»•« * e ••••••"•**' * * "' !l ■ j I : 1 . if'

ilc;T.ailGd be lev/; — .  )
■  ! ^

(a,)R.visod t 'm , ,
(b)Pension already coiamuted i

Tt;o i5tjn!33?Q<l^ '3&res). o*^ 4-n+i nn P' ' 3543/«*
)

?r- j

t-, -'

■ ■2^,

5,

A,

(
Effective from 1,1.96 . ■ ' -i o QQ •
Date of itostoratlQn >f commuted :pensxon ;.1.9eW ^
rs- fi"iZ'ESk'V .

•i.;
1 . I

Detaili^ mwring T
(a)Na!iie cf- rhe Bank ' jStto 3Q2lk|^ Mia; ■
rb)Dranch & Code No (if any) Jtojlf IW? ; .
(c)Account No, ' ! ; ' i

'i" (dy-Si'stt,
BeOhi

o-.

■  - (s)State . t^o;

I>ensio„ disbm-sing; MhorltK
"thp arrears Oj-ready p<iid '.-n cTr'->nt of n'=>rsonal pension,, a?. -Family pension er ® yJnSS pahslkners/Family '
.I? SSiL?rSSh tte Sf'riSSrf Iwidfelo:F&PW = 3 -CN. Ko,45/#/9r-Pf<gvA)rPar^ rev^ifion lof■pensigV^amilyr^,^

\  j • _ .■Coity^.,.! :9 ,

. ap'-iinst arrears —o

,-7 ̂ ^5
y

'■ ^^i'on on the baali^ ;Qf this cfder



iiY»iri"'it<i'*rirHrnrrft
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Copy forwarded, to:- » , • .
I  Nathoo Ram PaHi-, 384^. Shantl Mohalla, Gali No.12,
^ ' Gandhi Nagar ,

2 ,
Director, Doofdarshan K«fndr.a» New Belhiii is ret

S^'^ice Bock of sh:. n.R. Pali .
f^er^wttd*

lurned

End >- Sarvicfc B(!oE«

\

,  ,C«trcpar of Aocoont.,
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Ah^ I
SJROADCASJTIWG Gc^Ri^-'OBAlUCa^ OP lltBsilA

DDS£» mu mmi

I'Io,Ea3«tt27(9A>98-.S j {'S ̂  h'
The o££lcar*

suchasi^a Floor,
CcepXesfii 1,0^1 Boa&

CAtedi 93/6/^8

)

aufoe Re^ si Oh of penilorj of PxOfl986 Poneioiisra/

.air#

Kindly sefQr to your lottor B^oi>i»o/DOi!4lli/^to/&8«39
a5rtj«a a/sAe CB til® 8«bj<set^ited-aibcsw*

an the revli^on of pe^ of pro-ioee p«iiidLcMx«/faxiiXy!
iimsloners# tm pension of ̂  fOlloids^ p^sLoDi^i^^ly
pensioiiof hae been «e^ee€';jtiiaB' tbls.'^^no osfli.d So*0f3B>
27 (^)98»s dated W^e (espy sncloesd)*

i«' ̂K^z,«{tsini# b»>Beed Cloxb • G}»i48dA P^H#-
2« ^•B?athoo ]aam ' pai»i«'EaN>'^^

@ lj*3d38/"* P#M»

3* Bate sfhaOo^ £^»2tash ^ k i
Ss^idiaUiil eitomSiA

.

4« bate Ib^oogin^r Sln^
sti^o BsseeititlyE? S ts»|a79iA iVK»

Xt ia coasted that bha jcsfABtd penaioosior befits
as ealeulated Risy bindly be siithbxiiied to the iboso od^UdLaXs.
All the papers of the dam officials cseoiysd leLdo your
letter under rafSsesRsa axe return^! bsrsuith in oxidlAal sl^Qp
^th their sexsice boolee for' ̂jyc^ir nieoessw oetioii*.'

Voors faith^ly*

S-fl-
C UAH IZIAS )

GSf* fiMSCTpa (A13i3«)
sncltAs dbofo fbr ̂ •Ed.xeetor OBisxal*

coHT totg^jsga&^afef
1« ^h»K^b«Hslni#^9^3ead Clej^e^ 0»8{l/$6-C Janak Toil# N*oslhi-38#

. 2^^#Hathoo Ran FeliK«E>ibSrfEngo*Asjvtt*« 3843# shanti Boballo#
^  Ro»12# ^dhl; fkngs^ l»alhl»:^«
3* emt»mxoS Balj^w/o bate ̂ Oa fnckash £}i«pnf27/i09»3#

i^shdtea* ah.J««tp.<!Br knj^MOO^to|nooi:
nw. Hi nm^rwl .

b—-
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To
Shri R,C,Mi.shra9
Joint Secretary (Policy & PG)^
Ministry of Infonnation <5c Broadcasting,
Shahstxl Bhavan ?
NEW IffiLHI.

SubjectI Revision of Pension of pre«86 Penaloners>

Refj Suchana Bbavan Office letter No.PAO/DIWJIl/Rev Pen/
PA-II/1514 dt, 3»2,99 addressed to the Sr©A.O«,
C.P.O*, NewDeIhi*66 and Prasar Bharti BroadCoistlng
Corporation of India, letter No,DDK-.27(9A) 98-5/5597
dated 22/24,6.98 addressed to Suohana I^van
Office (Photo ooniea attached).

Sir, .

I am pained to oomplalnt that despite a verbal
assu:^ance given to me by the Suchana Bhavan Office for issue
of a I'^gitimate amendment to their above letter the eisne
has not been issued so far. The Prasar Ehaftl in their letter
quoted above, oty pension was fixed at Ra» 1438/* after
revision of^re-1^6 pensioners and consolidated pmsl^
as on 1,1#96r works out to I^. 4,337/- and not a8.3,7W- as
per Govt, letter No, 45/86/97 Per PW (A) Part-II dated
27»10,97» My several personal vlalts to Suchana Bhavsn
office have gone in vain.

In view of the above, I most humbly request that
necessary amendment to their above letter addrefsed tp the
Sr. iUO.C.p.o., NewDelhl-66 may kindly be initiated now,

HopSng for an early action and thsnking you very
much in anticipation.

\

Tours faithfully,

(NATHDO RAM PAU>
3842,Shsnti Mohellal
Qali No, 12,aandhl Kagar,

Delhi.110031,

Telephone No, 2233624,

Place: Delhi.

Dated I999,

Ends, As above.
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To

Tlie Pay atid Accomits olFicer
SucliaiiaBliawaiL 7tli Floor

CGO Complex, Lodhi Road,
New Delhi.

Subject; Revision of pension of pre 86 pensioners.

Reference: Your ofice No. PAO/DD/ND/REv.Peii/PA,Iiyi514 dated 3.2.99 adressecl to
ilieii Sr. AO CPO Pfew Delhi New Delhi 66 and prasar BhartiBroadlicasting
cor|)oratioii ofhidia, fetter No. DDK-27(9A) 9o-S/s5 97 dated 22/245-6-98 ordered
to your ofice.(Photo copies attd.)

Sir,

I am paused to complain tliat despite of verbal assirance given to me by the
office for issue of an legitimate amendment to your aioove letter the .same has not been
issed so far- The Prasar Blrarti in dieir letter quoted above, may pension was fixed at
Rs. 14528/- after revision of pay of pre 86 pensioners and consolidated pension as on
1.1.96 works opiit to Rs.4337/ and not 3746/ as per Go^t. letter No. 45/86/97 Pre
PW(A) Part IT dated 27.10.987 , My sen^eral personal visits to your o.ftice have gone in
vain. Ill viev/ of this 1 most humble request that necessary amendment to you above
letter addressed to the Sr., AO CPO, New Delhi 66 may kindly be initinated now.

Hoping for an early action and tliaking you very much in anticipation.
\

Yours faithfiilly,

dated 15.4.99. s(P~

3842 Shaiiit Mohalla,
Gali No. 12, Ghandi Nagar, Delhi
110031, Telephone No.2233634

End-2.
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PRINCIPAL BENCH, NEW DELHI

O.A. NO. 1978/2000

V-

D>f THE MATTER OF :-

SHRI. NATHOO RAM PALI APPLICANT

VERSUS

UNION OF INDLA AND AJ^OTHER RESPONDENT
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1. Counter R.eply on behalf of the
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BEFORE THE CENTERAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

O.A. No. 1978/2000

In the matter of:

SLNATHOO RAM PALI ....Applicant

Versus ■

UNION OF INDLA AND ANOTHER ....Respondent

COUNTER REPLY ON BEHALF OF THE RESPONDENTS
TO THE O.A. No. 1978/2000

RESPECTFULLY SHOWKTH-

1- That the contents of para NO. 1 of the O.A. are wrong and denied.

It is submitted that the pension of the applicant has been fixed

correctly as Rs.3746./- w.e.f. 1.1.1996. The copy of the fixation

statement of the applicant is enclosed herewith as Annexure-R-1.

2&3. That the contents of para No. 2 and 3 of the application need no

reply from the respondents.

4.1 & That the contents of para No. 4.1 and 4.2 of the O.A. need no reply
4.2 ^

fi-om the respondents,r

D.D.l

N. n

To?To u/DrA) Contd..2/
A.D.K
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4.3 to il.Q

1

i-
*

That in reply to the contents of paras No. 4.3 to 4.6 of the O.A. it

is submitted that the amount of Rs. 1,438/- mentioned in the D.D.K.

Office letter No. DDK-27(9A), 98-S/5597 dt. 24.6.1998 was not the

amount of pension as submitted by the applicant. Actually it was

the amount of family pension as further explained in the enclosure

to the said order. The copy of the said order is enclosed herewith

as Annexure-R-2. However, it is submitted that it was also not

correctly worked out by the DDK. The correct family pernsion was

to be Rs.l778/- which was authorised to Bank by the office of

respondent No. 2. Therefore, it is submitted that the question of

talcing amount of Rs. 1438/- as basic pension for further revision as

per table I to O.M. dated 27.10.1997 does not arise at all. It

appears that the app^'jant has inadvertently understood the am.ount
r

of Rs. 1438/- as revised pension w.e.f. 1.1.1996 and accordingly by

wrong notion has assumed that revised pension for 1.1.1996 works

out to be Rs. 4337/-. It is pertinent to mention here that the pension

and family pension of all pre 1986 retirees have been revised w.e.f.

1.1.1996 on the basis of notional pay fixation done w.e.f. 1.1.1986.

As already explained above, the revised pension of the applicant

w.e.f. 1.1.1996 works out to be Rs.3746/- only which is

Contd...3/•hi

^0 D.D.IC

?rf N-
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correct. Saute above and except what appears jBrom record, the

allegations levelled by the petitioner in the said paras of O.A. are

wrong and denied.

REPLY TO GROUNDS:

f

5(a) to

(c)
That the contents of paras No. 5 (a) to 5(c) of the Grounds to O.A.

are wrong and denied. It is submitted that the applicant is not

entitled for any relief whatsoever from the Hon'ble Tribunal on any

of the alleged grounds.

6 & 7. That the contents of paras No. 6 & 7 of the O.A. need no comment.

However, it is submitted thai the petitioner has got no course of

action.

8 & 9. That the contents of paras 8 & 9 with all its sub paras are wrong and

denied. In view of the submissions made above, the applicant is not

entitled for any relief whatsoever from, the Hon'ble Tribunal.

Therefore, it is requested that the O.A. may kindly be dismissed with

costs.

T.A)

O.D.K

N. Delhi

Contd..4/
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IV.

/

.A..

10 & 12 That the contents of paras No. 10 & 12 of the O.A. need no

comments from the respondents.

5o?to D. ut
F

'-t.'

NEW DELHI

DATED:

!j| N.

(S.M. ARIF )
Addl. Standing Counsel,

Govt. of India

V

VERIFICATIQN

Verified at New Delhi on this. .. day of 2001 that the

contents of the above counter reply are true and correct to m.y knowledge as per the

records of the respondents. No part of it is false and nothing material has been concealed

therefrom.

FOR AJ^ ON BEHAJLF OF THE RESPONDENTS

r.Df

D.D.A
r| N. OelW
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OB the xeidelaii of pay of pso»1966 peaoLooon/faaily

peaeloiaers# the penal on of the folloMiad pwdaBan/fenlly
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Xt is xeqoested that the bevl^d
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Cray toiBLSSSEMMS?
1. sh* K»L*«elBl»Ea>.Head clesie# pmSC/MBmC draek Posi# |uMhi-38*

_  , ̂^^Nethoo son PsaU#B9».sr«£ii9&Aei)fet*« 3843# fhrati Molialla#
^  . ®ali Mo# 12# omM nnms, DBlhi-ll*

"^O" -I -p^
3* ara«saxoi BBla#K/o 2.ate Oucm Bai^ceeh shran# a7/l09N.B#

orale Magaxw Shahdee# I»lhi-d3«

Pisff»S4|i«^Hft(»SS(^.4§^ BluJosindBr sliifl^MOOja^Woor
■^ftsr flK'.rdiv^se^'r^v jmervS ^



■ ■

-^4- . t*

..t,  ri'pECIAL.-.Tr^- ^
Pav & Acceunts' fiffloe* '

'  -Srckr^shan, Soochna_^Bha,pfl, ■«. vr
•i? - N/o Ifa, C.G.O. Complex,I ^ ,:I'j^w : Delhi "-"I "1 «

i; ■ ^
'"Vto, ■

: kk 1
•  ' - i

^jsyt- Po^-N IP /y—iJT [ / 9
_ ^n--— I . i

•;..- i.The Sr, Aooo^sCentral Pension ^ccwun«s. ,u-[.r . -s \ \ ^ ^ ^ - -;
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■  "Tf N'. Ueihi



-T- \ i

To

The Accounts officer

Suchm^BhawHo, 7th Floor
CGO Complex, Lodhi Road, r
NewDelhl

i  ■ ?

Kj

Reference:jYoin- ofice No. PAO/DD/ND/REYJeii/PA,Il/1514 dated 3.2.99 adressed to
dien Sr AO CPO New Delhi New Delhi 66 and prasar RtiortrRiiftflHhftflfiting
corporation of India, letter No. DDK-27(9A) 98-S/85 97 dated 22/245-6-98 ordered
toyburdfice.(Photoc(^iesaltd.) ;

.  ■ h
Sir; ■ I ^

'  < '

I am paused to conq)lain that despite of vnbal assmancelgiv^ to me by tiie
office for issue pf an legitimate amendment to yom above lettor fee same has not been

✓^-jssed-soArj^Hie Prasar Bharti in feeir letter quoted above^ pension was <Tt
( C Rs.l4528/r.jgfter revision of pi^ of pre 86 pensioners and cmisolidated pension as on

Trr^bwoita oput to Ra.4337/ and not 3746/ as per Govt. to'No. 45/86/97 Pre
PW(A) P^ n dated 27.10.987, My serveral personal visits to ypm" office have gone in
vain. In view ofthis I mo^ humble request that necessary flmfttirtjtiftit to you above
letter addressed, to the Sr., AO CPO, New Delhi 66 ms^ Idndly be initmated now.

I

Hoi^ipg far an early action end thakipg you very much in anticipatiott

YoprsfeithMy,

^  Bdi-
m

3842ShanitMohalla,
fno I^To] A.Oc C3aliNo.l2,C2iandiNagar,Delhi

i  ' DDK. 110031,TelephoneNo.2233634^Cl'2, N. Delhi f

V
i;

r
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA
PRINCIPAL BENCH NEW DELHI

OA.No. 1978 72000

IN THE MATTER OF :

Nathu Ram.

Versus

Union of India & Ors.

INDEX

SR.NO. PARTICULARS OF DOCUMENTS

1. Rejoinder on behalf of applicant.

2. Annex.R-1: Fixation Table.
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IN THE CENTRAL ADMINISTRATIVE iKiBUNAL
PRINCIPAL BENCH : NEW DELHI

0=A= No= 1978/2000=

in the matter af

Nathu Ram
■ sasa.AppIi can t ■

Versus

Union of India S; Others.
-Respondents ■

REJOINDER ON BEHALF OF APPLICANi

TO THE REPLY FILED BY RESPONDENTS.

Most Respectfully Showeth;

Parawise Reply to the CounterRepiys

1„ Para Wo=l of the counter is wrong as stated

and hence same is denied= In reply it is

submitted that the pension of the applicant

has been fixed as Rs=3746/— w.e.f 1=1=1996 on

the basis of pre—revised pension of Rs= 1240/—

but subsequently vide order dated 22.6=985 the

pension of the applicant has been revised as

Rs= 1438/—P.M. which has been revised as Rs.

4337/- and therefore the para No.l of the OA

is correct and same is reiterated here

again.It is submitted the respondents have not

annexed the annexure R—1 as stated in counter.



qJ

Meeds nc» reply.

1.-4=2=s Paras Mo.4=1= to 4=2 needs no reply,

r<

4 = 3 = -4 = 6=; Paras MQ = 4 = .i= to 4 = 6= of the counter

are totally wrong and hence same are denied. In

reply it is submitted that the pension and

family pension of all the pre 19S6 retirees have

been revised w.e.f 1=1=1996 on the basis of

notional pay fiKation done w.e.f. 1=1=1986 as

admitted by respondents and on the basis of

refixation the pension of the applicant has been

fiKed at Rs=1438/PM and therefore on the basis

of Rs. 1438/ the applicant is entitled for the

revised pension of Rs= 4337/— . Para Mo=4=3= to

4.6 of the OA are correct and same are

reiterated here again.

5(a)-5(c: Paras Mo.5(a) to 5(c) of the counter

are wrong as stated and hence same are denied.

Para No.5(a) to 5(c) of the OA are correct and

same are reiterated here again. Moreover, the

matter will be argue at the time of hearing of

the case.

6-7 Para Mo.6-7 of the counter is wrong as

stated nd hence same is denied. Para Mo.6—7 of

the OA is correct and same is reiteratred here

again.



V

S?<9! Paras No.S and 9 of the counter are

wrong as stated and hence same are denied.

Paras No.8 and 9 of the OA are correct and

same are reiterated here again.

It is, therefore,

respectfully prayed that the Hon'ble

Tribunal may be pleased to pass an order of

allowing the OA of the applicant.

Applicant =

y

Verification:

1, Nathu Ram, the abovenamed applicant do hereby

verify that the contents of above paras are true

to the best of my knowledge and 1 have not

suppressed any material facts.

New Delhi.

Dt. Applicant,



:o Riwh Rrckomr of Revised f'eitsiati/rdniily Pension
Rt ody i^n'koneI' nj Revised I'vusii'ii/i-mniiv I'eiisitiii

I. ■
t':

■TABLES For Exislir./ffiisic Pension/Family Pension Rs. 1076-1175 1

:r>-. i-f' 1
a- .

E.r. i
P.P.
(25
or.

l.I.9d

Ct»
sci
Pen-
KOV
F.P.

(asai
1.1.55)

P.M.
Ki.
Iiora
1.1.96

10
31.3.56

P.M.
Difl.
Iron
1.4.95

10
33.6.55

P.M.
DiH.
Iron'
1.7,65

10

31.12.95

P.M.
DJI.
Iron
1.1.97

10
30.6.97

PM.
M.
Iron
1.7.97

cn-

eords'

r

Gviil-

8,P,'
f.P.
(7.5
c-n

1.1.96

Con-
sot.
Pen
sion/
F.P.

(es cn
1,1.36)

P.M.
DJI:
Irora
t.l.SO

to .
31.3.96

P.M.
Old.
Itcin

1.4.96
10

30.6.95

P.M.
Dill.
Item
1.7.96

lo
J1.12.M

P.M.
Dl)).
Itom
1.1.97

to
30.6.97

P.M..
Dili,
(toni
1.7.9'/

on-

serct"

1

107= 325S 431 323 335 .347 510 1126 3407 451 338 351 363 533

1077 3260 431 323 336 347 510 1127 3-109 451 333 351 363 534

107e 3264 432 324 336 349 512 1128 3413 452 339 352 365 525

1073 3265 432 32^ 336 349 512 1129 3415 452 339 352 365 5:-.5

103-0 3269 432 324 336 349 512 1130 3418 452 339 352 365 536

1031 3273 433 324 335 .349 512 1131 3422 453 339 352 355 536

1032 3276 433 324 337 349 512 1132 3425 453 339 352 365 536

1033. 3; - 4'"4 325 338 349 513 1133 3428 454 340 353 365 535

1034 3232 434 325 338 350 514 1134 3431 454 340 353 366 533 1
1035 32S4 434 325 333 350 514 1135 3433 454 340 353 366 £-36

1035 3263 435 326 339 351 515 1136 3437 455 341 35-1 355 £33

1CS7 329:- 435 326 339 351 515 1137 3439 455 341 354 367 539

1033 329 , 436 327 340 352 517 1138 3443 4 56 342 355 368 540

1039 31,96 436 327 340 352 517 1139 3445 456 342 355 368 540

1050 3299 436 327 340 352 517 1140 3448 456 342 355 368 541

1051 3303 437 327 340 352 517 1141 3452 457 342 355 368 541

1052 3306 437 327 340 352 517 1142 34 55 457 342 356 368 541

1033 3309 433 323 341 "352 518 1143 3453 458 343 356 368 541

1054 3312 438 323" 341 353 519 1144 3461 ■  458 343 357 369 £42

1035 3314 438 323 341 353 519 1145 3463 458 343 357 369 ■ 542

1056 3318 439 329 342 354 520 1146 3467 459 344 357 370 £i43

1C-97 3320 439 323 342 354 520 1147 3469 459 344 357 370 543

1098 3324 440 333 343 355 522 1148 3473 460 345 353 371 .545

1039 3326 440 333 343 355 522 1145 3475 460 345 353 371 545
1100 3328 440 330 343 355 522 1150 3-177 460 345 358 371 545

1101 3333 441 333 343 355 522 1151 34 82 461 345 358 371 545

1102 3335 441 ■230 343 355 522 1152 '3484 461 345 358 371 545

1103 3339 442 331 344 356 523 1153 3488 462 346 359 372 546

1104 3341 442 331 344 356 523 1154 3490 462 346 359 .372 546

1105 3344 442 331 344 •356 523 1155 3493 462 346 359 372 547

1106 3347 443 332 ■■344' 356. 524 1156 3496 463 347 359 372 547

1107 3350 443 332 344 357 525 1157 3499 463 347 360 373 548

1108 3353 444 333 346 358 525 1158 3502 464 348 361 374 549

11.09 3356 444 333 346 353 526 1159 3505 464 348 362 374 549

1110 3358 444 333 346 358 526 1160 3507 "464 348 362 374 549
1T11 3363 445 333 346 359 527 1161 3512 465 348 362 374 550

1112 3365 445 333 346 359 527 1162 3514 465 348 362 374 550
1113 3369 446 334 347 359 527 1163 3518 466 349 362 375 551

1114 3371 446 334 347 359 528 1164 3520 466 349 362 375 551

1113 3374 446 334 347 359 528 1165 3523 466 349 362 375 551

1116 3377 447 335 348 360 529 1166 3526 467 350 364 376 552

1117 3380 447 335 348 361 530 1167 352C 467 350 364 377 553

1118 3383 448 336 349 361 530 1168 3532 468 351 364 377 554

1119 3386 448 336 349 361. 531 1159 3535 468 351 365 377 554

1120 3388 .448 336' 349 362 531 1170 3537 468 351 365 377 554

1121 3393 449 338 349 362 532 1171 3542 469 351 365 378 555
1122 3395 449 336 349 362 532 1172 3544 ' 469 351 365 378 555

1123 3399 450 337 350 362 532 1173 3545 470 352 365 378 556

1124 3401 450 337 350 , 363 533 1174 355C 470 352 365 378 556

. 1125 3403 450 337 350 353 533 1175 355S 470 352 365 378 556

/TTABLE^g For Existing B::slc Ponsion/Family Pension Rs. 1175- 1275

>

•f

• TiH coosoUd*ated pension & DR al revised rale Is paid or 3i. 12.97 wnictiever is eartier.

EaIM- Ccn- PM. P.M. PM. PM P.M.
c.;i.

Emsi- Ccn- PM. F F ).1 PM
■

PM
UVj sc-3 DM. DJI. ■  Cr'l CJI.

oX
salt. D.II. £11 £ Did C-.il

3.PJ Pert Ircm Iron Iron Ircrt Iron Pen Iron !rc,-n Iron l.-^-r.
F.P. sscrt 1.1,9= i.j'!-: 1.7.50 1  1.97 1.7 37 FP. sion/ 1.1.56 '.4.55 1.7=5 1.1 47 1 7.97
\iS F.P. 10 10 10 10 on- '.IS F.P. 10 10 i-J IS sr.-
on [54 pin 31,3.9-; 30.6 96 31.12.9lj ;o 6 97 v.-.irss' cn (as on 31 ,V9C- yj .6 3.3 3i 1: i~. 30 = =7 v.v-.i'

1.1.53 1.1. Tti, 1.1 95 1,1.961

1176 35 '  471 353 367 379 557 1225 3705 491 353 367 325 550
1177 35« 471 353 367 379 557 1227 3707 491 363 332 325 560
117S 356J 472 354 367 380 559 1228 3711 492 369 353 33a 582
1179 3564 472 354 367 380 559 1229 3713 492 359 353 39-3 552
1180 3567 472 354 357 331 S59 1230 3716 492 369 3S3 397 583
list 3571 473 354 357 381 559 1231 3720 493 369 3.SJ 337 £33
1182 3574 473 354 367 381 559 1232 3723 493 369 3=3 337 583
1183 3577 474 355 369 381 560 1233 3726 494 370 38-1 :397 583
1184 3550 474 355 369 382 561 1234 3729 434 370 3=-l 3SS 53-1
1185 3552 474 355 359 382 561 1235 3731 494 370 354 295 584
1166 35 Ep 475 355 370 382 552 1235 3735 495 371 355 393 '585
1187 35.5S 475 355 370 383 552 1237 3737 495 371 355 393 585
1I5S 3592 476 357 371 384 563 1239 3741 496 372 356 400 537
1189 35S4 , 476 357 371 384 563 1239 3743 496 372 3S5 400 587
1190 3597 475 357 371 384 564 1240 J74,6 496 372 3=6 SCO 587
1191 3601 477 357 371 384 564 1241 3750 497 ' 372 3=5 SCO 537
1192 3604 477 357 371 384 564 1242 3753 497 372 357 400 587
1193 3607 .478 358 372 38-1 56.1 1243 3756 493 373 387 400 588
1194 3610 .473 358 372 385 566 1244 3753 498 373 388 «01 5S9
1195 3612 .478 358 372 385 566 1245 3761 498 373 ■388 COl 589
1196 361B .479 359 373 386 567 1246 3765 499 374 353 402 590
1197 3613 479 359 373 385 567 1247 3767 439 .374 253 4C2 590
1198 3622 480 360 374 387 568 1248 3771 500 375 350 403 592
1199 3624 4-30 360 374 387 568 1249 3773 500 373 339 403 592
1200 3626 Mac 360 374 387 560 1250 3775 500 375 380 4103 592
1201 3531 »B1 3t30 374 387 569 1251 3780. 501 375 389 4C3 592
1202 3633 #81 360 374 387 569 1252 3782 501 375 389 403 592
1203 3637 #32 361 375 387 569 1253 3786 502 376 390 403 593
1204 3639 #62 351 375 388 570 1254 3780 502 376 390 404 593
1205 3642 11E2 361 -. 375 • .383 570 1255 3791 502 376 390 «04 593
1206 3645 .1183 362 375 3'i8 570 1256 3794 503 377 390 404 594
1207 3643 .1 53 362 375 309 572 1257 3797 503 377 391 405 595
1208 3651 -i:S4 363 377 390 572 1253 -3800 504 378 -391 405 595
1209 3654 4154 363 377 390 573 1259 3803 504 378 393 4 06 596
1210 3656 4154 363 3'77 390 573 1260 3305 504 378 393 4«6 596
1211 3661 43S5 363 377 390 573 1261 3810 505 378 393 4(.5 597
1212 3563 #55 363 377 390 573 1262 3812 505 378 393 4«5 597
1213 3657 #36 364 378 391 574 1263 3816 506 379 393 407 598
1214 3669 436 364 378 391 574 1264 3818 506 379 393 4Q7 598
1215 3672, 836 364 378 391 ■ 575 1265 3821 506 379 393 • 407 593
1216 3675 8S7 365 378 391 575 1266 3824 507 380 394 ■ 407 599
1217 3673 dS7 365 379 393 577 1267 3827 507 380 395 409 600
1218 3681 dM 366 380 393 577 1268 3830 508 381 395 409 600
1219 3684 -U18 366 380 393 577 1269 3833 508 381 396 409 601
1220 3686 366 380 393 578 1270 3835 508 381 396 •409 601

3691 4ili:9 366 380 394 578 1271 3840 509 381 396 ■410 602
1222 •^93 4S119 366 380 394 578 1272 3842 509 381 396 410 602
1223 3697 4!!c0 367 381 394 579 1273 3846 510 382 336 4 10 602
1224 3699 4250 367 381 394 579 1274 3848 510 .382 395 4 14). 603
1225 3701 450 367 381 394 579 127S 3850 510 382 395 416- 603

f  ■

' Tifl coosolidaisd pension & DR al revised rale is paid or 31.12 97 whichever is earlier.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

GANG. 1978 GF 2000

IN THE MATTER GF;

Shri Nathoo Ram Pali ... Applicant

Versus

Union of India & Another ... Respondents

INDEX

5.NG. PARTICULARS PAGES C.FEE

1. Affidavit on behalf of the respondents. A

2. Annexure-A: Writ Petition along with additional
affidavit. 1 -103

(RAJ^FtJ^HARMA)
Advocate forihe Respondents

M-11, Greater Kailash-I
New Delhi-110 048. '

New Delhi:

Dated: 23.9.2005.

'  7- '

^  ,,
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BEFORE THE CENTRAL ADMINISTFLATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

,0.A.NO. 1978 OF 2000

IN THE MATTER OF:

Shrl Nathoo Ram Pali ... Applicant

Versus

Union of India & Another ... Respondents

i  AFFIDAVIT

I, Mohd. Shamim, S/o late Sh. F.'Khan, aged 58 years, working as

Chief Producer, Doordarshan Kendra, New Delhi, do hereby solemnly

affirm and state as under:

1. That in my official capacity I am duly authorised and competent to

swear this affidavit. I am well conversant with the facts and records

of the case.

That the Union of India had filed a writ petition in the High Court of

Delhi against the orders dated 9.7.2001 and 27.8.2003 passed by

this Hon'ble Tribunal in the captioned matter. A copy of the said writ

petition and additional affidavit filed in the said petition is annexed

as ANNEXURE-A to this affidavit. The respondents crave leave to

refer to and rely upon the averments made in the writ petition in the

connected records at the time of the hearing of the captioned

Original Application. ^

^^s/Doordarshan Kendra
VERIFICATION: ^ n,,u:

Ha -I i 1 pisyy uaini

Verified at New Delhi on this 23''' day of September. 2005 that the

contents of my above affidavit are true and correct to my knowledge

derived from the records.

Delhi

-1,

1



IN THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL WRIT PETITION NOS.IUUP I -(:'2.0F 2004

1

IN THE MATTER OF:
Union of India ,& Ors. ... Petitioners

Nathoo Ram Pali

Versus

... Respondent

N D EX

S.NO. PARTICULARS PAGES G.FEE

1. Urgent Application

2. Synopsis and List of Dates

3. Memo of Parties

4. Writ Petition with affidavit •

5. Annexure-A: Copy of letter dated 22.6.1008.

6. Annexure-B: Copy of letter dated 3.2.1999.

7. Annexure-C: Copy of OA filed on 4.10.2000.

8. Annexure-D: Copy of the reply filed on
22.2.2001 by the petitioners.

9. Annexure-E: Copy of the order dated 9.7.2001.

10. Annexure-F: Misc. Application dated 1.4.2002.

11. Annexure-G: Copy of order dated 7.4.2003.

12. Annexure-H: Copy of the. review application
No.220/2003.

13. Annexure-1: Copy of order dated 27.8.2003
passed by CAT, Principal Bench, New Delhi.

14. An application under Section 151 CPC for
stay with affidavit.

A  Rs.2.75

B - H

1-K Rs.100.00

1 -8

9 -14

15-17

18-36/1-

37-47

48-49

50-53

54-55

56-68

■ 69-70

71 -73

§ ■ mi

2-74'

% • c/D

<=1. ot)

2 ■ 7S'

2-7 r



r ^

15. An application under Section 151 CPC for
exemption with affidavit. .74 -76

16. Vakalatnama. 77-77^ 9:r

17. Letter to Counsel/w o•ri^£^^oTiaN 78

I o}-«i I bO'

(RAJEEV SHARMA)
Advocate for the Petitioners

M-11, Greater Kailash-I
New Delhi-110 048.

New Delhi:

(  ̂ Dated: 16.7.2004.
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IN THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL APPELLATE JURISDICTION

fCTiT/'oH
CIVIL WRIT NO. OF 2004

MEMO OF PARTIES

)r

j

IN THE MATTER OF;

1- Union of India
through the Secretary
Ministry of Information & Broadcasting
Shastri Bhavan
New Delhi.

2. The Asstt. Controller of Accounts,
Pay & Account Office.

. Doordarshan,
Suchna Bhawan
Ministry of Information & Broadcasting
CGO Complex
New Delhi.

...Petitioners

Versus

1. Nathoo Ram Pali,
S/o late Sh. Pati Ram
R/o 3842, Shanti Mohalla,
Gall No. 12, Gandhi Nagar.
Delhi-110 031. ...Respondent

NEW DELHI.

DATED:,

(RAJEEV^SH^RMA & ASHA SHARMA)
ADVOCATES FOR THE APPELLANTS

M-11, GREATER KAILASH-I
NEW DELHI-110048

■  f})m^
rrfq[T7^/CfiiBf Producer

■?r'//D?T;tJnfsh2n Kendrs
L'elfci



IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL APPELLATE JURISDICTION

i(P^ri7fOr{J
CIVIL WRIT NO. OF 2004

4

MEMO OF PARTIES

IN THE MATTER OF:

1. Union of India
through the Secretary
Ministry of Information & Broadcasting
Shastri Bhavan

New Delhi.

...Petitioners

Versus

1. Nathoo Ram Pali,
S/o late Sh. Pati Ram

R/o 3842, Shanti Mohalla,
Gall No. 12, Gandhi Nagar,
Delhi-110 031. ...Respondent

(RAJEEV SkARMA & ASHA SHARMA)
ADVOCATES FOR THE APPELLANTS

M-11, GREATER KAILASH-I,
NEW DELHI-110048

NEW DELHI.

DATED

-  - "sii.'o Kondra
I-,-?- 'V'
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL APPELLATE JURISDICTION

I

CIVIL WRIT NO.
4

OF 2004

MEMO OF PARTIES

IN THE MATTER OF:

2. The Asstt. Controller of Accounts,
Pay & Account Office,
Doordarshan,

Suchna Bhawan

Ministry of Information & Broadcasting
CGO Complex
New Delhi.

...Petitioners

Versus

1. Nathoo Ram Pali,
S/o late Sh. Pati Ram

Rip 3842, Shanti Mohalla,
Gali No. 12, Gandhi Nagar,
Delhi-110 031. ...Respondent

.>(

(RAJEEV ̂ RMA & ASHA SHARMA)
ADVOCATES FOR THE APPELLANTS

M-11, GREATER KAILASH-I,
NEW DELHI-110048

NEW DELHI.

DATED:

nm irf^^clf/Chief ProducBr
r ^'j/Opordatslun Ksndra
fejif/New Delhi
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IN THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL WRIT NO. OF 2004

IN THE MATTER OF: -

Union of India & Ann .. Petitioners

Versus

Nathoo Ram Pali, Respondent

PETITION UNDER ARTICLE 226 OF THE CONSTITUTION OF INDIA

SEEKING THE ISSUE OF A WRIT OF CERITORARI QUASHING THE

ORDERS DATED 9.7.2001 AND 27.8.2003 PASSED BY THE CENTRAL

ADMINISTRATIVE TRIBUNAL IN OA NO. 1978 OF 2000 AND R.A. NO.

220 OF 2003 RESPECTIVELY.

J

To,

Hon'ble the Chief Justice of Delhi and His Companion '

Justices of the Hon'ble High Court of Delhi

The humble Petition on behalf

of the Petitioners above-named;

MOST RESPECTFULLY SHOWETH:

1. That by this petition under Article 226 of the Constitution of India

the petitioners seek to challenge the orders dated 9.7.2001 and

rrF^a'^crf/Chisf Producer
^''s/Ooofda^siirn Kandra

Oofhi



1

27.8.2003 passed by the Central Administrative Tribunal in OA No

1978 of 2000 and RA No. 220 of 2003 respectively.

2. That the facts and circumstances leading to the filing of this petition

are as under:

J

The respondent retired from the service of the Union of India on

31.8.1984. After the receipt of the report of the 5"^ Pay Commission,

an order dated 22.6.1998 was issued revising the pension of

certain pre-1986 pensioners including the respondent. In the said

order the family pension of the respondent was erroneously shown

as Rs.1428/-. A copy of the order dated 22.6.1998 issued by the

petitioners is annexed as ANNEXURE-A. Subsequently another

order dated 3.2.1999 was issued wherein his revised pension w.e.f.

1.1.1986 was correctly shown as Rs.3746/- and revised family

pension was shown as Rs.1778/-. A copy of the order dated

3.2.1999 issued by the petitioners is annexed as ANNEXURE-B.

However, an Original Application (OA No. 1978 of 2000) was filed

by the respondent before the Central Administrative Tribunal

challenging the order dated 3.2.1999. A copy of OA No. 1978 of

2000 is annexed as ANNEXURE-C. In the reply filed on behalf of

the petitioners it was stated that the pension had been correctly

fixed at Rs.3746/- vide order dated 3.2.1999, which was annexed

■as Annexure-R/1 and the earlier order dated 22.6.1998 was

annexed as Annexure-R/2. However, it seems that in the set as

filed Annexure R-2 was placed at an earlier page then Annexure R-

1. Annexure R-2 was placed at page 5 of the reply and Annexure
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5. That at the time of the hearing of the matter, by mistake the counsel

for the petitioner stated that the pension had been rightly fixed as

per Annexure R-2, when in fact what he wanted to state was that

the pension had been rightly fixed as per Annexure R-1, i.e. the

order dated 3.2.1999. It seems that an error was made by the

counsel while specifying the annexure number.in as much as the

stand of the petitioners was that the pension had been correctly

fixed vide order dated 3.2.1999 which was annexure R-1. However,

since Annexure R-1 was placed in the set after Annexure R-2, it

seems that the counsel got confused and made a wrong statement.

Acting upon the statement of the counsel, the Tribunal passed an

order recording that the counsel of the petitioners herein had stated

that the pension had been rightly fixed as per Annexure R-2 and

yi J . . directed the petitioners to release the pension on the basis thereof.

A copy of the order dated 9.7.2001 passed by the Tribunal in OA
,

T'

6.

No. 1978 of 2000 is annexed as ANNEXURE-E.

Subsequently the respondent filed a Miscellaneous Application

alleging that the order dated 9.7.2001 passed by the Tribunal had

not been complied with. A copy of the Miscellaneous Application

filed by the respondent is annexed as ANNEXURE-F. By an order

dated 7.4.2003 the Tribunal granted two months time to implement

the order dated 9.7.2001. A copy pf the order dated 7.4.2003 is

annexed as ANNEXURE-G. Till that time the petitioners were under

-

:!i:rr rfrrrTT^-f^'Cli'T I'r'jducBr
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7.

the impression that Annexure R-2 as mentioned in the order dated

9.7.2001 passed by the Tribunal referred to the order dated

3.2.1999. Subsequently a certified copy of the reply filed before the

Tribunal was obtained and it is then that it was realised that ^

Annexure R-2 was not the order dated 3.2.1999 but the order dated

22.6.1998.

On the detection of the error made by the counsel, a review

application was filed wherein it was stated that while making the

statement the counsel was referring to the order dated 3.2.1999. A

copy of the review application filed by the petitioners is annexed as
'ANNEXURE-H. However, vide order dated 27.8.2003 the Tribunal

dismissed the review application on the ground that it was barred

by limitation and there was no error apparent on the face of the
record in the original order. A copy of the order dated 27.8.2003
passed by the Trlbunal is annexed as ANNEXURE-!.

J

/-

8, It is submitted that there was no adjudication by the Tribunal on

merits at all, as to whether or not the pension of the respondent had

been correctly fixed. The stand of he petitioners in the counter

affidavit was that the order dated 3.2.1999 correctly fixed the

pension. However, on^ account of confusion in the annexure

number, the counsel made an erroneous statement that Annexure

R-2 had correctly fixed the pension, when in fact he was referring to

Annexure R-1. There having been no adjudication on merits and it

being a case of an obvious error or confusion as regards the

annexure numbers, it is a matter in which the Tribunal should have

). ... ■
^ ,Ti5nT?rfn;ciiief PrtJiIncsr



5"
accepted the review application and disposed off the matter on

merits.

Jo

9.

1;' : ' ' I ;

In so far as the delay is concerned, the petitioners were under the

impression that Annexure R-2 as mentioned in the Tribunal's order

dated was the order dated 3.2.1999. It is only after an application

was filed by the respondent upon which a direction was made by

the Tribunal to implement the judgment that the petitioners obtained

a certified copy of the counter and came to know that the order

dated 3.2.1999 was not Annexure R-2 but was Annexure R-1. It is

being a case of an obvious error, it is submitted that the Tribunal

should not have adopted a hyper technical approach and should

have proceeded to hear the matter on merits.

J

10. That the petitioners have not filed any other writ petition against the

impugned orders dated 9.7.2001 and 27.8.2003 passed by the

Central Administrative Tribunal in OA No. 1978 of 2000 and RA No.
Beforethis Hon'ble Court & any other court,

220 of 2003 respectively^ The petitioners seek to challenge the

same on the following grounds:

GROUNDS

IK ■
,  •

tk;. '

A. Because pension was correctly fixed vide order dated 3.2.1999.

This was the stand taken in the reply filed before the Tribunal.

However, the counsel erroneously referred to it as Annexure R-2,

when in fact it was Annexure R-1 and as a result of this a wrong

order was passed.

irT^?nim/dhIef Producsr
Ksndra

■  i'..^ .."i tv.ibi



B. Because the fact that the counsel made an incorrect statement was

perhaps because of the fact that the order dated 3.2.1999

(Annexure R-1 to the counter filed before the Tribunal) was placed

after the order dated 22.6.1998, which was Annexure R-2. It is for

this reason the counsel referred to Annexure R-1 as Annexure R-2.

C. Because the Tribunal failed to appreciate that admittedly there was

no adjudication on merits on the question whether or not the

pension of the respondent had been correctly fixed. AS such it was

J. a fit case for recalling the earlier order and deciding the original

application on merits.

D. Because the Tribunal erred in holding that there was no error

apparent on the face of the record in the order. There could be

nothing more apparent than the confusion and the consequent error

as regards the Annexure R-1 and Annexure R-2 on which the entire

order has turned. In any event the same constituted a sufficient

cause for review.

1

J

E. Because the Tribunal erred in holding that the application for review

was barred by limitation. It is submitted that all along the petitioners

were of the impression that the reference to Annexure R-2 in the

•  order dated 9.7.2001 passed by the Tribunal was a reference to the

order dated 3.2.1999. It is only when this error was realised in 2003

.  that a review application was filed.

F. Because the judgement is wrong on law and facts.

W ̂rF^T^^rf/Chief Producor
Kondra



PRAYER

I

It Is, therefore, most respectfully grayed that this Hon'ble Tribunal

may kindly be pleased to:

1

j:

(a) issue a writ in the nature of certiorari quashing the orders dated

9.7.2001 and 27.8.2003 passed by the Central Administrative

Tribunal in OA No. 1978 of 2000 and RA No. 220 of 2003

respectively; and

(b) pass such order as deemed fit in the circumstances of the cases.

J ̂

New Delhi:

Dated:

^?^T^^!crf/ChiBf ivoducsr
■  ■im Kendra

(RAJEE'^SHARMA)
Advocate for tke Petitioners

M-11, GreatV Kailash-1
New Delhi - 110 048.
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THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL WRIT PETITION NOS. OF 2004

IN THE MATTER OF:

Union of India & Ors.

Nathoo Ram Pali

Versus

... Petitioners

... Respondent

AFFIDAVIT

I, Asa Nand, S/o Sh. Jinda Ram, aged 55 years, working as Deputy

Director (Admn.) in Directorate General, Dpordarshan, Mandi House, New

Delhi, do hereby solemnly affirm and state as under:

1. That in my official capacity 1 am duly authorised and competent to

swear this affidavit. I am well conversant with the facts and records

of the case.

2. That the contents of the accompanying Writ Petition are true and

correct to the best of my knowledge as derived from the records of

the case. The annexures to the writ petition are true copies of their

respective originals.

DEPONENT

VERIFICATION:

Verified at New Delhi on this 15'^ day of July, 2004 that the

contents of my above affidavit are true and correct to my knowledge

derived from the records.

DEPONENT
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THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL WRIT PETITION NOS. OF 2004

IN THE MATTER OF:

Union of India & Ors.

Nathoo Ram Pali

Versus

... Petitioners

... Respondent

AFFIDAVIT

I V.K. Sahni, S/o Sh. O.P. Sahni, aged 55 years working as Pay &

Accounts Officer, Pay & Accounts Office, Doordarshan, Soochna Bhawan,

New Delhi, do hereby solemnly affirm and state as under:

1. That in my official capacity I am duly authorised and competent to

swear this affidavit, i am well conversant with the facts and records

of the case.

!  ■

■AM'I :

-r T' . •

A'-- '

2. That the contents of the accompanying Writ Petition are true and
correct to the best of my knowledge as derived from the records of
the case. The annexures to the writ petition are true copies of their
respective originals.

DEPONENT

VERIFICATION:

Verified at New Delhi on this 15"^ day of July, 2004 that the

contents of my above affidavit are true and correct to my knowledge
derived from the records.

DEPONENT
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IMMEDIATE

BY HAHD

PRASAR BHARTI

BROADCASTING CORPORATION OF INDIA ,

DDK: NEW DELHI

N0.DDK-27(9A)98-S/5597 Dated: 22/24.6.98

¥
The Pay & Accounts Officer,
Suchana Bhawan, 7th Floor,
CGO Complex, Lodhi Road,
New Delhi.

Sub: Revision of pension of Pre-1988 Pensioners/

Family pensioners.

^ \

•, 'I ■

Sir,

Kindly refer to your letter No.PAO/DO-

ND/Pen/98-99 dated 5.5.98 on the subject cited

above.

On the revision of pay of pre-1986

pensioners/family pensioners, the pension of the
following pensioners/family pensioner has been

revised vide this office order No.DDK-27 (9A) 98-S

dated 19.8.98 (Copy enclosed).

1. Sh. K.L. Maini, Ex-Hear

Clerk
@ Rs.1486/- P.M.
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1 D

2. Sh. Nathoo Ram Pali, Ex-

Sr.Engg Asatt. ® Rs.1438/- P.M.

3. Late Sh. Om Prakash

Sharraa, Ex-Khalasi @ Rs.1275/- P.M.

U

-i

Late Sh. Joginder Singh,

studio Executive @ Rs.1275/- P.M.

It is requested that the revised

pensionery benefit as calculated may kindly be

authorised to the above officials. All the papers

of the above officials received vide your letter

under reference are returned herewith in original

along with their service books for further

necessary action.

Your faithfully,

Sd/-

(RAM BILAS)
DY. DIRECTOR (ADMN)
FOR DY, DIRECTOR GENERAL

End: As above

Copy to: By Regd. Post

1. Sh. K.L. Haini, Ex-Head Clerk, C-5C/36-C Janak

Puri, New Delhi-38.

/fui
I yiM
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2. Sh. Nathoo Ram Pali, Ex-Sr.Engg.Asstt. ,3642;

Shanti Hohalla, Gall No.12, Gandhi Nagar,

Delhi-31.

3. Smt. Saroj Bala W/o Late Sh. Om Prakash

Sharna, 27/109-B, Jawala Nagar, Shahdra,

Delhi-32.

4. Smt Amrit Kaur W/o Late Sh. Joginder Singh,

B-200, 2nd Floor, Foten Nagar, New Delhi-18.

Sd/-
Ram Bilaa

for Dy, Director General

V
TyUjL^oPy
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PRASAR BHARATI

BROADCASTING CORPORATION OF INDIA

DDK: NEW DELHI
I

N0.DDK-29(9A)98-S/5382 Dated:19.6.1996

ORDER

On the revision of pay of pre-1988

pensioners/family pensioners, vide min. of

Personnel, Public Grievances & Pensions, Department

of Pension & Pensioners Welfare letter

No.45/86/97-P & PW(A) -Part III dated 10.2.98, the

pay of Sh. Nathoo Ram, Ex-SEA is fixed for the

revision of pension of pre-1986 pensioners/family

pension in the pay scale of Rs.1640-60-2600-75-

2900/-.

i) Date of Retirement 31.8.84

ii) Scale of pay at the time

of retirement. 550-25-750-EB-30-900

iii) Pay last drawn 840/-

iv) Pay fixed on Notional

basis on 1.1.86. 1640/-

(In the scale of 1640-60-

2600-75-2900/-



•• .

ii . .

S

-2-

v) Family pension admissible

on 1.1.86 at the rate in

force on dates on Notional

pay at (iv) above.

vi) Consolidated family

pension admissible on

1.1.96 with reference to

(v) above in term of

Department of pension and

pensioners Welfare OH

No.45/86-87-P&PW(A)-

Part.II dated27.10.97.

\JV

450/-

1896/-

vii) Family pension admissible

on 1.1.96 ® 30% pay fixed

on Notional basis as at

(iv) above. 492/-

viii)Additional Family pension

admissible on 1.1.96

(column vii and Col.V).

ix) Total Family pension

admissible on 1.1.96

(Col.vi & Col.viii)

492-450=42

1396+42=1438
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«■- The above fixation is subject to the
S':l ^'  audit observation.

Sd/-
(RAH BILAS)

DY. DIRECTOR (ADMN.)
for Dy., Director General

Copy to: PAD, Doordarshan, Soochana Bhawan, CGO
Complex, N. Delhi.

2. Acctt. (Cash)-2 copies, DDK, New Delhi.

3. Service Book.

Sd/-
For Dy. Director General

Ru)
TrtctCopy
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pay and accounts office,
DOORDARSHAN, soochana bhawan,

.  j^/0 x&B, CGO COMPLEX,
NEW DELHI-110003

^  No.PAO/DD-ND/REV.PEN/PA-II/1514 Dated.3.2
.o

-The Sr. Accounts ' OfficeCentral Pension Aooounts Office,
Trikoot-II Complex,
Bhikadi Place,
R K. Puram.
New D8lhi-110066.

•  • nf Family pension in respect of PSub: Revision of Family v
1986 Eensioners/Pa»ily Pensioners
91.01.1396 as per Department of Pension .
Pensioners «eltare latter OH, Ho.45/86/37-3
PM(A) -Part III dated 10.2.98.

GVn Nfithoo Ram Pali PPOName of the Pensioner Sh. Hathoo
No.39.

Sir,
jvi

You are hereby requested to make
+■ fnr carrying out the modificationarrangement for carrying

both of the halves of the said PPO
below:-
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&:; ■ ' 1, (a) Revised Petition w.e.f 01.01.1996
fe ' ' r- ■ ■ " ■ ■
k  Rs.3746/- (Rs.three thousand seven

hundred and Forty six) only.
■ -• •

(b) Pension already commuted. Rs.203/

(Rs.two hundred and three) only.

(c) Revised Reduced Pension after
commutation Rs.3545/- (Rs.three thousand

five hundred and Forts Three) only.

Effective from 1.1.1996.

2. Date of Restoration of commuted pension
1.9.1999.

3. Revised Family Pension (Normal) w.e.f.
01.01.1996 Rs,1778/- (Rupees One thousand

seven hundred and Seventy eight) only.

4. Details of Disbursing Bank,
j' ■' t
•• C 1 - .

(a) Name of the Bank State Bank of India

(b) Branch & Code No.

(if any) Kamla Nagar

k I (c) Account No. 8529
''I' ' (d) State ■ Delhi.
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Pension disbursing Authority may also be

in.t.u-oted that the arrears already pald oe aoeouht
of consolidation o£ pension/Fa.ily pension or in
continuanoe of grant of personal pension as interim
.easure in the ease of pre-1986 pensioners/family
pensioners in aooordanoe with the provisions
.contained in paras 9, 2 and 4.2 of PSPWs OH.
H0.45/86/97-P S P«(A) -Part III dated 27.10.1997,

cay be adjnsted against arrears beooning due on the
revision- of pension/Family pension on the basis of
this order.

Sd/-
(VIJAY KUMAR SINGH)

ASSTT. CONTROLLER OF ACCOUNTS

Copy forwarded to:-

Sh. Nathoo Ram Pali, 3947, Shanti
^  Hohalla, Gali No.12, Gandhi Nagar,

Delhi-31.

2. The Director, Doordarshan Kendra, New
Delhi is returned Service Book of Sh.

N.R. Pali herewith.

Sd/-

ASSTT. CONTROLLER OF ACCOUNTS

End:- Service Book,

Ru
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ANNEXURB-C

CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Faridkot House
Copernicus Harg.
New Delhi
Dated: 4.10.2000

OA NO.1978/2000

Applicant Sh.Nathoo Ram Pali UOI & Anr Respondents

Represented by

Advocate; Sh. Yogesh Sharma

Represented by

Advocate:

To

1.

2.

Union'of India through the secretary. Ministry

of Information and Broadcasting Shastri
Bhawan, New Delhi.

The Asstt. Controller of Accounts, Pay and

Account Officer,, Doordarshan, Suchna Bhawan,

Ministry of I & B CGO Complex, New Delhi.

Whereas an application filed by the above

named applicant under Section 19 of Administrative
Tribunal's Act, 1985, as in the copy annexed

hereunto has been registered and upon Preliminary

hearing the Tribunal has directed that you should

be given an opportunity to show cause why the
application should not be admitted.
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-.S:.

Notice is hereby given to you to appear

in the bench of the Tribunal, in person or through

a  Legal practitioner/Presenting Officer in this

matter at 10.30 a.m. of the 23rd day Nov., 2000 to

show cause, why the application, should not be

admitted. If you fail to appear, the application

will be heard and decided, in your absence.

iVfj; • ■

Given under my hand and seal of this

Tribunal this the 4th day Oct., 2000

End: Paper book, of OA &

Copy of order dated

SECTION OFFICER

JUDL.II

FOR REGISTRAR



ANNEXURE R-2

IN THE CENTRAL ADMINISTRATION TRIBUNAL

PRINCIPAL BENCH NEW DELHI

O.A. No. 1978 OF 2000

IN THE MATTER OF:

Nathoo Ram Pali

.Versus

Union of India and others.

... Applicant

.  . . Respondents

INDEX

SR.NO. PARTICULARS OF DOCUMENTS

COMPL -I

1. Application U/s 19 of the
A.t. Act, 1985.

2. Annex.A/1: Order dated 3.2.1999,

PAGE NO

1- 6

7 -

COMPL- II

3. Annex.A/1: Order dt.3.2.1999. 8 -

4. Annex.A/3: Rep.dt.19.5.99 & 15.4.99 9- 10

5. Annex.A/4:Table. 11 -

6. Vakalatnama

through counsel: Applicant

Sd/-
(Yogesh Sharma)
Advocate,
DAT Bar Room, Farikot House,
New Delhi.T.No.5087
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IN THE CENTRAL ADMINISTRATION TRIBUNAL

principal BENCH NEW DELHI

O.A. No. 1978 OF 2000

IN THE HATTER OF:

Nathoo Ram Pali S/o Late Sh. Pati

Ram, R/o 3842, Shanti Mohalla, Gali

No.12, Gandhi Nagar, Delhi-110031. ... Applicant

Versus

1.

2.

Union of India through the

secretary, Ministry of

Information and Broadcasting

Shastri Bhawan, New Delhi.

The Asstt. Controller of

Accounts, Pay and Account

Officer, Doordarshan, Suchna

Bhawan, Ministry of I & B CGO

Complex, New Delhi.
Respondents

DETAILS OF THE APPLICATION

1. PARTICULAR OF THE ORDER/ACTION AGAINST WHICH

THE^APPLICATION IS BEING HADE:

This applicant is being made against the
action of the respondents by which the
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respondent wrongly fixed the pension of the

applicant on Rs.3746/- with effect from

1.1.96, as per the order of dated 24.8.90

(Annexure-A/2) pension of the applicant should

be fixed to Rs.4337/- with effect from 1.1.96

and therefore the action of the respondent is

illegal arbitrary against the Govt. of India,

instructions. Hence this OA on the grounds

stated para-5 OA.

JURISDICTION OF THE TRIBUNAL

That the applicants declare that the subject

matter against which the applications made is

within the jurisdiction Hon'ble Tribunal.

^  3. LIMITATION:

^  That in the present O.A. the applicant seeking

the relief of fixation of this pension which

is a recurring cause of action and not barred

by limitation. Otherwise also the OA of the

applicant is with in the period of limitation.

4. , FACTS OF THE CASE:

The facts of the case are as under:-
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4.1 That the applicant was appointed in the office

of Doordarsan i the year 1944 and was retired,

on his super mutation in the year 1984 on

31.8.1984 from the post of Sr. Engineer Asstt.

4.2 That after his retirement the applicant was

granted his pension as per rules which was

correct.

■y

4.3 That after fifth pay commission report, the

Govt. of India decided to revised the pay of

the Pre-1986 pensioners/family pensioners and

in compliance of the same, the pay of the

applicant was also revised and on revision of

pay the pension of the applicant also revised

by the competent authority i.le. Director

General vide order dated 22.6.98 (annexure

A/20 and the relevant part of the is

reproduced here as under:

"On revision of pay of pre-1986

pensioners/family pensioners, the pension

of the following pensioners/family

pensioners has been, revised vide this

office order No.DK-27(9A)98-S dated

19.6.98 (copy enclosed).
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2. Nathoo Ram Pali, Ex-Sr.Engg.Asstt, @

Rs.1488/-"

b

J

4.4 That it is relevant to submit here that on new

fixation of pension of Rs.l428/- PH the

consolidated pension should be fixed as

Rs.4337/- PM w.e.f. 1.1.96 as per the govt. of

India Instructions and the Table 11 of the

fixation of pension. But the respondents No.2

vide order dated 3.2.1999 fixed the pension of

the applicant on Rs.3746/- w.e.f. 1.1.1996 in

old pension without taking it not account of

the revised pension order dated 22.6.1998.

4.5 That it is relevant to submit here that the

applicant made number of representation one

after another vide dated 1.4.1999 and

19.5.1999 and also approached in the office of

the respondents for fixation of his pension on

the basis of the order dated 22.6.1998 but

till date no reply has been received by the

applicant.

4.6 That the whole action of the respondents not

fixing the pension of the applicant on the
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5.

basis of revised pensionj is illegal, unjust,

arbitrary, against the rules and therefore the

applicant is entitled for his pension in

revised rates and the impugned order dated

3.2.1999 is liable to be quashed on the

following grounds:

GROUNDS:

In view of.the facts stated above the

claim of the applicants is based on the following

grounds:

V

a) Because, when the competent authority

while implementation of the govt. of

India decision, revised the pension of

the applicant, the respondent No.2 is

bound to fixed the pension of the

applicant in revised rates and therefore

fixing the pension of the applicant in

Rs.3746/- P.M. instead of Rs.4337/- is

clearly case of arbitrary action of the

respondents.

b) Because, the competent authority revised

the pension of the applicant to Rs.l438/-
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P.M. vide order dated 22.6.1998 and as'

per the Table II, the consolidated

pension (revised pension) comes Rs.4337/-
and therefore there is no justification

to fixed the pension of the applicant to

Rs.3746/- by the impugned order which is

not only illegal but also violates

Articles 14 and 16 of the Constitution of

India.

c) Because, the applicant made number of

representation and also approached many

time in the office, of the respondents but

till date no reply has been received by

the applicant which is illegal as the

representation of the applicant should be

relied by the respondents.

6. DETAILS OF THE REMEDIES EXHAUSTED:

G

That the applicant declare that he availed all

the remedies available with him by way of

making representation but no use. Hence this

O.A.
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7. HATTER NOT PREVIOUSLY FILED/PENDING BEFORE'ANY

COURT:

That the applicants declare that they have not

filed any O.A. before any bench of the

Tribunal and no case is pending before the

Hon'ble Supreme Court of India.

8. RELIEF(S) SOUGHT:

In view of the facts and grounds stated above

the applicant prays for the following reliefs:

(i) That the Hon'ble Tribunal may graciously

be pleased to pass an order of allowing

the OA of the applicant with the costs of

litigation.

(ii) That the Hon'ble Tribunal may graciously

be pleased to pass an order directing the

respondents to fix the pension of the

applicant on refixed pension of R3.1438/-

P.H. as per the order dated 22.6.98.

(iii>That the Hon'ble Tribunal may further
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graciously be pleased to pass an order of

quashing the impugned order dated 3,2.99

(Annexure A/1) declaring to the effect

that the same is illegal and consequently

the applicant is entitled for his pension

of RS'.4337/PM w.e.f. 1.1.96 with the

arrears of difference of pension with 18%

interest.

(iv) Any other relief which the Hon'ble

Tribunal deem fit and proper may also be

granted to the applicant.

INTERIM RELIEF IF ANY PRAYED:

Nil

10. Para No.10 is not applicable as the

application is being filed through a legal

practitioner.

11. PARTICULAR OF POSTAL ORDER:

(i) No. of Postal order:

(ii) Date of issuing:

(iii)P.O. from issuing:

(iv) At which payable:
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LIST OF ENCLOSURES:

As per Index.

Applicant

VERIFICATION:

I, Nathoo Ram Pali S/c Later Sh. Pati

Ram, R/o 3842, Shanti Hohalla, Gali Ho.12, Ghandhi

Nagar, Delhi-31 do hereby verify that the contents

of above paras No.l to 4 are true to the best of ray

knowledge and paras No.5 to 12 are to be believed

on legal advice and that I have not suppressed any

material facts.
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PAY AND ACCOUNTS OFFICE,

DOORDARSHAN, SOOCHANA BHAWAN,

H/0 I&B, CGO COMPLEX,

NEW DELHI-110003

No.PAO/DD-ND/REV.PEN/PA-II/1514 Dated:3.2.1999

To

The Sr. Accounts Officer,
Central Pension Aocounts Office
Trikoot-Il Complex,
Bhikaji Cama Place,
R.K. Puram,

^  New Delhi-110066

Sub: Revision of Family pension in respect of pre-

,  1986 Pensioners/Family Pensioners as on

01.01.1998 as per Department of Pension &

Pensioners Welfare letter OH. No.45/B6/97-P &

PW(A) -Part III dated 10.2.98.

Name of the Pensioner Sh. Nathoo Ram Pali PPO

No.69.

Sir,

You are hereby requested to make

arrangement for carrying out the modification in

both of the halves of the said PPO as detailed

below:-

1- (a) Revised Petition w.e.f 01.01.1996

Rs.3746/- (Rs.three thousand seven

hundred and Forty six) only.
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(b) Pension already commuted. Rs.203/-
(Rs.two hundred and three) only.

(c) Revised Reducer! •t\ouucea Pension after

commutation Rs.SS^S/- ('d„ fu(Rs. three thousand
five .hundred and Forts Three) only.

%^  Effective from 1.1.1996,

2- Date of Restoration of oonnnted pension
1.9.1999.

3. Revised Family Pension (Normal) w.e.f.
01.01.1996 Ss.1778/- (Rupees One thousand
asven hundred and Seventy eight) only.

4. Details of Disbursing Bank.

(a) Na«a of the Bank state Bank of India
(b) Branch & Code No.

Kamla Nagar

(c) Account No. 8529

(d) State Delhi.

Pension disbursing Authority nay also be
inutruoted that the arrears already paid on aooount
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b

> )

of consolidation of pension/Family pension or in

continuance of grant of personal pension as interim

measure in the case of pre-1986 pensioners/family
pensioners in acoordance with the provisions
contained in paras 9, 2 and 4.2 of P&PW's OH.

N0.45/86/97-P & PW(A) -Part III dated 27.10.1997,
may be adjusted against arrears becoming due on the

revision of pension/Family pension on the basis of

this order.

Sd/-
(VIJAY KUHAR SINGH)

ASSTT. CONTROLLER OF ACCOUNTS

Copy forwarded to:

1. Sh. Nathoo Ram Pali, 3947, Shanti

Hohalla, Gall No.12, Gandhi Nagar,

Delhi-31.

2. The Director, Doordarshan Kendra, New

Delhi is returned Service Book of Sh.

N.R. Pali herewith.

Sd/-
ASSTT. CONTROLLER OF ACCOUNTS

End:- Service Book.
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PRASAR BHARTI

BROADCASTING CORPORATION OF INDIA

DDK: NEW DELHI

N0.DDK-27(9A)98-S/5597 Dated; 22/24.6.98

The Pay & Accounts Officer,
Suchana Bhawan, 7th Floor,
CGO Complex, Lodhi Road,
New Delhi.

Sub: Revision of pension of Pre-1986 Pensioners/

Family pensioners.

i

Sir,

Kindly refer to your letter No.PAO/DO-

ND/Pen/98—99 dated 5,5.98 on the subject cited

above.

On the revision of pay of pre-1986

pensioners/family pensioners, the pension of the

following pensioners/family pensioner has been

revised vide this office order No.DDK-27 (9A) 98-S

dated 19.6.98 (Copy enclosed).

1- Sh. K.L. Maini, Ex-H ear

@ Rs.1486/- P.M.

2. Sh. Nathoo Ram Pali, Ex-

Sr.Engg Asstt. @ Rs.1438/- P.M.
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3. Late Sh. Om Prakash

Sharma, Ex-Khalasi Rb.1275/- P.H

4. Late Sh. Jogi'nder Singh,

studio Executive @ Rs.l275/- P.H,

So

J' \

It is requested that the revised

pensionary benefit as calculated may kindly be

authorised to the above officials. All the papers

cf the abcve officials received vide your letter

under reference are returned herewith in original

along with their service books for further

necessary action.

Your faithfully,

Sd/-

(RAM BILAS)

DY. DIRECTOR (ADHN)
FOR DY, DIRECTOR GENERAL

End: As above

Copy to: By Regd. Post

1. Sh. K.L. Maini, Ex-Head Clerk, C-5C/3B-C Janak

Puri, New Delhi-38.

2. Sh. Nathoo Ram Pali, Ex-Sr.Engg.Asstt.,3842,

Shanti Hohalla, Gali No.12, Gandhi Nagar,

Delhi-31.
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3. Smt. Saroj Bala W/o Late Sh. Om Prakash

Sharma, 27/109-B, Jawala Nagar, Shahdra,

Delhi-32.

4. Smt Amrit Kaur W/o Late Sh. Joginder Singh,

B-200, 2nd Floor, Foten Nagar, New Delhi-18.

^  Sd/-
Ram Bilas

for Dy. Director General

■J

-4t

\o
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To
The Pay & Accounts Officer,
Suchana Bhawan, 7th Floor,
CGO Complex, Lodhi Road,
New Delhi.

Sub: Revision of pension of Pre-1986 Pensioners.

Ref: Your Office No.PAO/DD-ND/REV.PEN/PA-II/1514
dated 3.2.1999 addressed to then Sr. AO CPO
New Delhi-66 and Prasar Bharti BroadcastingCorporation of India, Letter o^DDK-27(9A))98-S/8597 dated 22/24.6.1998
ordered to your office. (Photo copies attd,. ) .

Sir,

I  am paused to complain that despite of

verbal assurance given to me by the office for
issue of an legitimate amendment to your above
letter the same has not bean issued so far. the
Prasar Bharti in their letter quoted above, may
pension was fixed at.Rs.14528/- after revision of
pay of pre 86 pensioners and consolidated pension
as on 1.1.96 words out to Rs.4337/- and not 3746/-
as per Govt. letter No.45/86/97 Pre PW (A) Part II
dated 27.10.1987. My several personal visits to
your office have gone in vain. In view of this I
most humble request that necessary amendment to you

above letter address to the Sr. , AO CPO, New
Delhi-66 may kindly be intimated now.

Hoping for an early action and thanking

you very much in anticipation.

Dated:15.4.1999.
Yours faithfully,

Sd/-
3842, Shanti Hohalla,
Gali No.12, Gandhi
Hagar, Delhi-110031.

I ̂ CU. Cofy

'  I i ■ V
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REVISION TABLEExistii

. ei?nge fromB.P./F.P Pension/ 1-1-96 Consoli.

Pension/

P.P. (as

on 1-1-95)

(2)

Rs.

.1-4-96 Existing Difference from1-7-97

onv/ards'

1-1-971-7-95(as on P.P. (
B.P./P.P 1-1-96 1-4-96 1-7-96 1-1-971-1-96) 1-7-97

onwards

on 1-1-96) 31-3-96 30-6-96 30-6-9731-12-96 (as on
(1) (2) (3) (4) 96 31-3-961-1 30-6-96(El 31-12-96(6) (/) 30-6-97Rs. Rs. Rs Rs. (1) 3) (4) (5)Rs (6Rs. 7)

Rs. Rs.1,361 Rs. Rs.108 545 Rs. Rs.
408 438424 6441,362 no 545 408 4,227

4,229

4,233
4,235
4,238
4,241

4,244
4,247
4,250

4,252

1.401
1.402
1.403
1.404

1.405
1.406
1.407
1.408

1.409
1.410

561 420424 438 4366441,363 oo24,114 546 409 56 420424 439 436645 4511,364 662116 546 409 562 421424 439 437645 4511,365 6634,119 546 409 562 42142 439 437 451645 6531,366 122 547 410 562 421425 439 437 452645 6631,367 125 547 410 563 422440 437425 452647 6o41,368 128 548 411 56o 422426 441 437 453647 661,369 4,131 548 41 1 5o4 423427 441 438 45648 6661,370 133 548 41 1 564 423427 438441 453648 666
1,371 564 423138 439549 454. 66641 1 427 442 6481,372 140 549 41 1 1.411

1.412
1.413
1.414

1.415

1.416

1.417

1.418

1.419

1.420

4,257 565 423427 439442 454 6676481,373 144 550 412 4,259 565 423427 442 439 454649 6671,374 146 550 412 4,263 566 424427 442 440 455649 6681,375 148 550 412 4,265 566 42442 442 440 455649 668376 4,152 551 4,268413 566 424429 440443 455 6686501,377 154 551 4,271413 567 425429 440443 455 5696511,378 4,158 552 4,274414 567 42542 440444 456 5706521,379 160 552 4,277414 568 426 442429 457444 071652380 4,163 552 4,280 568414 426 442429 445 457 571653
4,282 5681,381 4264,167 442 457553 o 11414 429 44 5 6531,382 4,170 553 1.421 4,287

4,289
4,293
4,295
4,297

4,301
4,303
4,307

4,'309
4.31 2

414 569 426ec 44242 445 457 6726531,383 4,173 1,422554 56941 5 26 442430 445 15 / 5726531,384 4,176 1,423554 57041 5 427 443431 458446 o736541,385 4,178 554 1,424 57041 5 27431 443446 458 6736541,386 182 1,425555 570416 427432 143446 458 b /365o1,387 4,184 555 1,426 571416 428432 444446 59 0746551,388 4,188 1,427556 571417 28433 444 459448 0/46571,389 4.190 1,428556 n 7041 .inn

575!'4a 557" 0
1,390 193 1,429556 572417 29433 445 60448 675658

1,4301.391 572 429 4454,197 460 675557 41 7 433 448 658

658

658 .

659 .

659

660 i
660 I

662 :

662 ;

662 !

1,392 4,200 1.431

1.432

1.433
1.434

1.435

1.436
1.437

T>r38"
1.439

1.440

557 4,31 6
4,31 9

4,322
4,325
4,327
4,331
4,333
4,337

4',339
4.342

57341 7 429433 445 4604481,393 4,203 558 573418 429434 440 4dO448 675
1,394 4,206 558 574418 130434 445 450449 675
1.395 4,208 558 574418 445434 461 5784491.396 4,212 559 574419 446435 678449 o

397 4,214 559 575 431419 447 4o2435 5794501.398 4,218 560 75 431420 462436 447 679
1,399 4,220 560 576420 443 463436 4511.400 4,222 560 576420 432 448 53436 630451

576 432 448 464nonsolid.-iled pension & PR at revised rate is paid or 681
whichovor is canmr.

consclidalcd rjensiort & r> at revised ratu is paiti or 31-12-97, whichever is car:?f.



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

O.A.NO. 1978 OF 2000

fx®

IN THE MATTER OF:

Shri Nathoo Ram Pali ... Applicant

Versus

Union of India & Another Respondents

INDEX

8.NO. PARTICULARS PAGES

1. Counter reply on behalf of the respondent 1-4

2. Annexure R-1.

3. Annexure R-2.

4. Memo of appearance.

Delhi.

Dated: 22"^ Jan.. 2001.

(S.M. ARIF)
Addl. Standing Counsel

Government of India
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

O.A.NO. 1978 OF 2000
I

IN THE MATTER OF:

Shri Nathoo Ram Pali Applicant

Versus

Union of India & Another - ...Respondents

COUNTER REPLY ON BEHALF OF THE RESPONDENTS TO THE O.A.

NO. 1978/2000

RESPECTFULLY SHOWETH:

1. That the contents of para No. 1 of the O.A. are wrong and denied. It is

submitted that the pension of the applicant has been fixed correctiy as

Rs.3746/- w.e.f. 1.1.1996. The copy of the fixation statement of the

applicant Is enclosed as Annexure R-1.

2&3. That the contents of paras No. 2 and 3 of the application need no reply

from the respondents.

4.1 & ■

4.2 That the contents of paras No. 4.1 and 4.2 of the O.A. need no reply

from the respondents.
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4,3 to

4.6 That in reply to the contents of paras No. 4.3 to 4.6 of the.O.A. it is

submitted that the amount of Rs.1.438/- mentioned in the D.D.K. Office

letter No. DDK-27(9A). 98-S/5597 dated 24.6.1998 was not the

amount of pension as. subletted by the^jpplicant^^j^^ally it was the
amount of famii7pension as further explained in the enclosure to the

said order. The copy of the said order is enclosed herewith as

Annexure R-2. However, it is submitted that it was also not correctly

worked out by the DDK. The correct family pension was to be

Rs.1778/- which was authorised to Bank by the office of respondent

No. 2. Therefore, it is submitted that the question of taking amount of

Rs.1438/- as basic pension for further revision as per table 1 to O.M.

dated 27.10.1997 does not arise at all. It appears that the applicant

has inadvertently understood .the amount of Rs.1438/- as revised

pension w.e.f. 1.1.1996 and accordingly by wrong notion has assumed

that revised pension for 1.1.1996 works out to be Rs.4337/-^ It Is
-J pertinent to mention here that the pension and family pension of all

pre-1986 retirees have been revised w.e.f. 1.1.1996 on the basis of

notional pay fixation done w.e.f. 1.1.1986. As already explained above,

the revised pension of the applicant w.e.f. 1.1.1996 works out to be

\  Rs.3746/- only, which is correct. Save above and except what appears

from record, the allegations levelled by the petitioner in the said paras

of O.A. are wrong and denied.



!. I

f

REPLY TO GROUNDS;

|c! '°That me contents ot paras No. 6 (a, to 5(o) o, the Grounds to O A. are«rong and dented. ,, is submitted that the applicant is not entitled tor

eny reiie, whatsoever from the Hohble Tribunal on any o, the alleged
grounds.

6 . r That the contents o, paras No. 6 . 7 ot the Q.A. need no comment.
However, it Is submitted that the petitioner has got no course o. act,on

B-, 9. That the contents of paras No. 8 8 9 with all its sub-paras are wrongand denied, in View 0, the submission made above, the app„can„s

entitled tor any relief whatsoever from the Hobble Tribunal. There,ore.
, ia requested that the O.A. may Kindly be dismissed wrth costs.

Mn -in to 12 of the O.A. need no comments
10&12.Thal the contents of paras

from the respondents.

sd/- respondents

New Delhi.

Dated; Sd/-
(S.M. ARIF)

Addl. Standing Counsel
Government of India

VERIFICATION;

3 .cordsotthe respondents. NO panotitistaise and nothrng mater,a,

has been concealed therefrom.
for AND ON BEHALF OF THE RESPONDENTS



ANNEXURE R-2

PRASAR BHARTI

BROADCASTING CORPORATION OF INDIA

DDK: NEW DELHI '

Dated: 22/24.6.98
NO.DDK-27(9A)98-S/5597

The Pay & Accounts Officer,
Suchana Bhawan, 7th Floor,'
CGO Complex, Lodhi Road,
New Delhi.

Sub: Revision of pension of Pre-1986 Pensioners/

Family pensioners.

Kindly refer to your letter No.PAO/DO-
ND/Pe„/98-99 dat.d 5.6,98 on the subject cited
above.

i  -.j'
On the revision of pay of pre-1986

pensioners/family pensioners, the pension of the
following pensioners/family pensioner has been

revised vide this office order No.DDK-27 (9A) 98-S
dated 19.6.98 (Copy en.closed).

Sh. K.L. Maini, Ex-Hear

Clerk
® Rs.1486/- P.H\

Sh. Nathoo Ram Pali, Ex-

Sr.Engg Asstt.
® Rs,1438/- P.M.



3. Late Sh. Oai Prakash
I

Sharma, Ex-Khalasi @ Rs.l275/- P.M.

4. Late Sh. Joginder Singh,

studio Executive @ Rs.l275/- P.H

It is requested that the revised

pensionery benefit as calculated may kindly be

authorised to the above officials. All the papers

of the above officials received vide your letter

under reference are returned herewith in original

along with their service books. for further

necessary action.

J

Your faithfully,

Sd/-
(RAM BILAS)

DY. DIRECTOR (ADMN)

FOR DY, DIRECTOR GENERAL

End: As above

Copy to: By Regd. Post

1. Sh. K.L. Haini, Ex-Head Clerk, C-5C/36-C.Janak

Puri, New D0lhi-38.



J

1

-3-
^3

2. Sh. Nathoo Ram Pali, Ex-Sr . Engg. Asstt 384,2,

Shanti Hohalla, Gall No.12, Gandhi Nagar,

Delhi-31.

3. Smt. Saroj Bala W/o Late Sh. Om Prakash

Sharma, 27/109-B, Jawala Nagar, Shahdra,

Delhi-32.

4. Smt Amrit Kaur W/o Late Sh. Joginder Singh,

B-200, 2nd Floor, Foten Nagar, New Delhi-18.

Sd/-
Ram Bilas

for Dy. Director General
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pay and accounts office,

doordarshan, soochana bhawan,

H/0 I&B, CGO COMPLEX,

NEW DELHI-110003

HO. PAO/DD-HD/t.EV. PEH/PA-n/1514 Datod: 3.2.1999

To ■

The Sr. Accounts Officer,
Central Pension Accounts Offic ,
TriEoot**II Complc^i
Bhikaji'Cama Place,
R.K. Puram,

New D8lhi-110066.

Sob: Revision of Family pension in respect of pre-
1986 Pensioners/Family Pensioners as

01.01.1996 as per Department of Pension &
Pensioners Welfare letter OH. No.45/66/97-P &
PW(A) -Part 111 dated 10.2.98.

Name- of the Pensioner Sh. Nathoo Ram Pali PPOName

No.69.

Sir,

make

You are hereby requested to

arrangement for carrying out the modification
both of th. halves of the said PPO as detailed
below:-



4
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1. (a) Revised Petition w.e.f 01.01.1996
Rs.3748/- CRs.three thousand seven

hundred and Forty six) only.

(b) Pension already commuted. Rs.203/-
(Rs.two hundred and three) only.

(c) Revised Reduced Pension after
commutation Rs.3545/- (Rs.three thousand

five hundred and Forts Three) only.

Effective from 1.1.1996,

2. Date of Restoration of commuted pen
1.9.1999.

sion

J

4.

Revised Family Pension (Normal) w.e.f.

01.01.1996 Rs.1778/- (Rupees One thousand

seven hundred and Seventy eight) only.

Details of Disbursing Bank.

(a) Name of the Bank State Bank of India

(b) Branch & Code No.

(if any)

(c) Account No

(d) State

Kamla Nagar

8529

Delhi.
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Pension disbursing Authority may also be

instructed that the arrears already paid on account

of consolidation of pension/Family pension or in

continuance of grant of personal pension as interim

measure in the case of pre-1986 pensioners/family

pensioners in accordance with the provisions

contained in paras 9, 2 and 4.2 of P&PVf s OH.

NO.45/06/97-P & PW(A) -Part III dated 27.10.1997,

may be adjusted against arrears becoming due on the

revision of pension/Family pension on the basis of

this order.

Sd/-
(VIJAY KUHAR SINGH)

ASSTT. CONTROLLER OF ACCOUNTS

4^ Tvu.^

iSlCsRU?!-
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To

The Pay & Accounts Officer,
Suchana Bhawan, 7th Floor,
CGO Complex, Lodhi Road,
New Delhi.

Sub: Revision of pension of Pre-1986 Pensioners. ^

Ref: Your Offioe No .PAO/DD-ND/REV.PEN/PA-IV 1514
dated 3.2.1999 addressed to then Sr. AO CPO
New Delhi-66 and Prasar Bharti Broadcasting
Corporation of India, Letter o^
DDK-27(9A))98-S/8597 dated 22/24.6.iyb«
ordered to your office. (Photo copies attd.).

Sir,

I  am paused to complain that despite of

verbal assuranoe given to me by the office for

issue of an legitimate amendment to your above

letter the same has not been issued so far. the

Prasar Bharti in their letter quoted above, may

pension was fixed at Rs.14528/- after revision of

pay of pre 86 pensioners and consolidated pension
'as on 1.1.96 words out to Rs.4337/- and not 3746/-

as per Govt. letter No.45/86/97 Pre PW (A) Part II

dated 27.10.1987. Hy several personal visits to

your office have gone in vain. In view of this I
most humble request that necessary amendment to you

above letter address to the Sr., AO CPO, New

Delhi-66 may kindly be intimated now.

Hoping for an early action and thanking

you very much in anticipation.

Dated:15.4.1999.

Yours faithfully,
Sd/-

3842, Shanti Hohalla,
Gali No.12, Gandhi
Nagar, Delhi-110031.

\yuLt-^h
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CENTRAL ^fllNISTR^I
PRINCIPAL BENCH,^

IVE TRIBUNAL
new DELHI

0.A.NO.1978/2000

Monday, this the 9th day of July. 2001
HON'BLE SHRI KULDIP SINGH. MEMBER (JUDL)

•! - q/o iflts Sh- Psti Rtim
Nathoo Ram Pali, • ,^q 12
r/o 3842. Shanti Mohalla. Gall No.12.
Gandhi Nagar. Delhi-31.

(By Advocate: Shri Yogesh Sharma)
Versus

Applicant

Shastri Bhawan. New Delhi.

The Asstt. controller of Accounts,
Pay &' Account Offi>-e,
Doordarshan, Suchna Bhawan.
M/O I a B. ceo complex. New Delhi ..Respondents

(By Advocate: Shri S.M. Arif)

Heard the learned counsel on either side.

-J
arid has

[-el ief

The applicant is aggrieved of his pension fixation
filed the present OA seeking the followi j

(i) That the Hon'ble Tribunal may graciously be
pleased to pass an order of allowing the OA of the
applicant with the costs of litigation.

(ii) That the Hon'ble Tribunal may graciously be
pleased to pass an order directing the respondents
.to fix the pension of the applicant .on revised
pension of Rs. 1438/-" PN as per the. order ■ dated
22.6.1998.

•.A3>1 rfcSfC'v!if

i  '
.1-1 Kuiiii'a

;d..L
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iii) That the Hon'ble Tribunal may further graciously

be pleased to pass an order of quashing the

impugned order dated 3.2.99 (Annex.A/1) declaring

to the effect that the same is illegal and

consequently the applicant is entitled for his

pension of Rs.4337/- per month w.e.f. 1.1.96 with

the arrears of difference of pension with 18%

interest.

(Kuldip Singh)
Member (J)

|- -itXfy

X  The respondents have contested the case and have

filed their counter affidavit. Counsel for the

respondents states that the pension has been rightly

fixed as per Annexure R-2. Keeping this in view, I

find that the OA can be disposed of by directing the

respondents to release the pension of the applicant as

per Annexure R-2 with effect from the date from v/hich

the same has been made effective. The counsel for

applicant also agrees to the same.

3, In the circumstances, the OA is disposed of. No

costs.

4iS2ijCE^.'cVw,-; ..
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. No.

IN

OA. No. 1978/2000

IN THE MATTER OF:-

Nathoo Ram Pali Applicant

Versus

Union of India & Ors Respondents

INDEX

S.N. PARTICULARS OF THE DOCUMENTS PAGES

through counsel:

01. M.A. u/r 24 of the CAT (P) Rules 1 ~

02. Annexure M/1: CAT Judgment dt. .7.2001 4-5

03. Annexure M/2: Rep.dt.24.7.2001 6

Applicant.

(Yogesh Sharma)Advocate

CAT Bar Room, Faridkot House,

New Delhi.

Chi it ■■
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IN THE CENTRAL ADMINISTRATIVE TRIDUNAL

PRINCIPAL BENCH NEW DELHI.

M.A.NQ.

IN

O.A.NO. 197B/2000

IN THE MATTER OR :

Nathoa Ram Palim

Union of India & Qrsi

'»•».Applleant.

Versu's

. Rijsponden ts,

-f-

Misc.Application under Rule 24
0,f CAT(P) Rules read with section
27 of the A.T.Act, 1985, for
issuing appropriate directions for
execution of the CAT judgement
dt.9.7.2001 in OA No.1973/2000.

MOST RESPECTFULLY SHOWFT^t

1. That the appliants filed the above noted OA for

correct fixation of his"pension as per order

dated 22.6.1998 with all the consequential

benefits and te contents .stated in the main OA

be treated as a part and parcel of this MA.

That the OA of the applicant was decided by the
Hon ble Tribunal vide judgement dt.9.7.2001 with

the following directions:

[^y
%'2/OoQrdaish3n Kendra
fcviT/Netf
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"'The respondents have contested the case

and havu ■filed their counter a-f'fidavit.

Counsel "for the respondents sta'hes that

the pension has been rightly fixed as per

Annexure. R-2 Keeping this in view, I find

that the OA can be dispoed of by directing

the respondents to release the pension of

the applicant as per Annexure.R—2 with

effect from the date from which the samed

has been made effective. The counsel for

the applicant also agrees to tho sarrG. "

3. That tho applicant made a reprecontation vide

dated 24,7.2001 for implementation of the

.iudgement of the Hon'blo- Tribunal along with a

copy of the judgement but till date no reply has

been received by the applicant.

-J

4. That more than 9 months have been passed but

till date the respondents not implementd the

judgement of the Hopn'ble Tribunal and not

released the revised pension to the applicant as

per the order dated 2.6.98, which is not only

illegal but willfull disobeyance of the Hon'ble

Tribunal directions and hence this MA for

execution of the Hon'ble Tribunal direction.

5. That it. is relevant to mention hero that the

applicant approached many time in the of.fice of

the respondents for implementation of the

judgement and for re—fixation of his pension but

no USB.'

" -:JTT %;i/-L]oaidaishan Kendra
4-- OalW
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It is, thercforG, respect-fully

prayed that the Hon'ble Tribunal may
\

graciously be pleased to pass an order

directing the respondents to release the

revised pension o-f the applicants as per the

order dated 22.6.9B within the specified with

IB'/, interest on the arrears of different of

pension and also pass an order of imposing

heavey costs on the respondents, in favour of

applicant for not implementing the judgement

nf the Hon'ble Tribunal. Any other relief

which the Hon'ble Tribunal deem fit and proper

may also be granted to the applicant.

Vprif icati on;

I, the above named applicant do hereby verify
that the contents of above paras are true to

the hest of my knowledge and that I have not

Bupressed any material facts.

0  '

CM

'^yuuj^

Wf Froducor
Kendra

fcov-"

J,,.o ru
ir



CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

61/35,Copernicus Marg,
New Delhi-110 001

Dated:8.4.2003

DASTI

From: The Principal Registrar
Central Administrative Tribunal
Principal Bench, New Delhi.

J

4r

To

1. Sh. Yogesh Sharma, 'Counsel for the applicant,
CAT Bar room. New Delhi.

2. Sh. S.M. Arif, Counsel for the respondents,
CAT Bar Room, New Delhi.

Nathoo Ram

MA-799/2002 in

Rogn. NO. O.A.

Applicant

Versus

Union of India & Ors.
Respondent

Sir,

rone:rtOh:/ca2;"fr\nroLation^ and neceasat. actton.
if any.

Please acknowledge the receipt.

Yours faithfully,

(SECTION OFFICER)
JUDL.-II

FOR PRINCIPAL REGISTRAR

ENCL. AS ABOVE.

.... • V -r-.'J '.iblUk



Item -18

07.04.2003

HA - 799/2002 in

OA - 1978/2000

5^5"

>J.

Present: Sh. Yogesh Sharma

Counsel for Applicant

Sh. S.H. Arif,

Counsel for Respondents

Heard on H.A.

2  months time is granted from today for

implementation of the order, if not already

implemented. H.a. stands disposed of.

Dasti Order.

-J

¥■

(KULDIP SINGH)
M (J)

/■vu_cj&-/y
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

-

IN RA NO. /

IN OA NO. 1978/2000

IN THE MATTER OF:

UNION OF INDIA

Through it's Secretary,
Ministry of Information of Broadcasting,
Shastri Bhawan, New Delhi.

The Assistant collector of Accounts,
Pay & Accounts Officer,
Doordarshan, Suchana Bhawan,
Ministry of I & B,
C.G.O. Complex,
New Delhi. Review applicants

Shri Nathoo Ram Pali,
Son of Late Shri Pati Ram,
Resident of 3842, Shanti Mohalla,
Gali No. 12, Gandhi■Nagar,
Delhi - 110 031. . . .Respondents

J

REVIEW APPLICATION UNDER SECTION 22(3) (F)OF THE
ADMINISTRATIVE TRIBUNAL ACT, 1985 FOR REVIEW OF
ORDER & JUDGMENT DT.9.7.2001 IN OA NO. 1978/2000.

MOST RESPECTFULLY SHOWETH:-

1. That the Review applicants herein/official

Respondents in OA No. 1978/2000 submits the

present application for review of the order

dated 9.7.2001 in the above noted OA passed by

Hon'ble Shri Kuldeep Singh, Member (j) . The

copy of the said order is annexed herewith as

annexure RA-1.

2. That at the outset it is submitted that the

review applicants have filed the present R.A.

Pniuwr
^'ir/;l'od.iish3n Ksndra
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keeping in view the limited scope available for

review of order as per the provisions of order

47 of the C.P.C. read with the Central

Administrative Tribunal (Procedure) Rules, i.e.

the essential ingredients viz. error apparent

on the records being available in the order.

3. That the said OA NO. 1978/2001 was disposed off

by the Hon'ble Tribunal with the following

observations and directions

J

'Counsel for the respondents states that

the pension has been rightly fixed as

per annexrue-R-2 keeping this in view, I

find that the OA can be disposed off by

directing the respondents to release the

pension of the applicant as per annexrue

r_2 w.e.f the date from which the same

has been made effective. The counsel

for the applicant also agrees to the

same."

4. That thereafter the respondent herein has filed

an M.A. under Rule 24 of the CAT procedure

rules for compliance of the order dated 9

July, 2001 in the above noted O.A.

Producer

%-T/0.)i)rd.iish3n Kandra



6.

That the said M.A. was disposed off dy the

Hon'ble Tribunal on 7.1.2003 directing the

review applicants herein that the
implementation of the orders, if not already
implemented be done within two months from

today.

That since the stand of the review applicants

was that the pension of the respondent herein
has rightly been fixed by them, therefore,

the fresh directions of the Hon'ble Tribunal, a
certified copy of the counter reply filed by

them has been obtained from the registry.

-J

7. That after receiving the certxfied copy of
counter reply alongwith Annexures from the

registry, it transpires that the letter dated
24.6.1998 showing wrong fixation has been shown

Q  13 9 and the correct fixation orderas annexure R-i ana one oui.j-c

■dt.3.2.99 has been shown as annexure R-1,
therefore, the same needs clarification review
by the Hon'ble Tribunal.

8. That the revised pension of the applicant
been correctly fixed as Rs.3746/-and the
revised family pension as Rs.1778/- w.e-'
1.1.1996. A copy of the fixation oi

Chief producer

eTTiiiiTf Kandva



%  \ dt.3.2.1999 is enclosed herewith as Annexure-

RA-2 .

9. That it may also be seen from the counter reply

in the O.A. filed by the review applicants

herein that the amount of Rs.1,438/- mentioned

in the Doordarshan Kendra Letter No.DDK-

27(9A)98/5597 ■dt.24.6.1998 was not the amount

^  of pension but it was actually the amount of

family pension which was also not correctly

worked out as the correct family of the

respondent herein was Rs.1,778/- which may

kindly be verified and seen from the letter

dt.3.2.1999.

J
10. That since the correct fixation of pension

order is dt.3.2.99, which has inadvertently be

placed at page no.6 of the counter reply,

therefore, the order dt.9'^'^ July, 2001 is to be

reviewed by the Hon'ble Tribunal.

11. That from the above facts it is apparent on the

face of the record that the order of the

Hon'ble tribunal dated 9.7.2001 was based on

the submissions made by the counsel for the

respondents/review applicants herein that the

pension has been rightly fixed as per Ann.R-2.

\  v.ii'i rroducer
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It is humbly submitted that as per the

submissions of the counsel for the

respondents/review applicants herein, the

annexure R-2 means the order dt.3.2.99.

However, as per the directions of the Hon'ble

Tribunal, the annexure R-2 refer to the order-

dated 24.6.1998, which is not the fixation

order of the pension. As already submitted

above, the amount of Rs.1,438/- mentioned in

the letter dt.24.6.1998 was not the amount of

pension but it was actually the amount of
family pension which was also not correctly
worked out, therefore, the correct family

pension of the applicant has been authorized to
the respondent herein is Rs.1,778.00, which has
been given to him vide letter dt.3.2.99.

12. That there is delay in filing the present
review application because the

applicants were in the impression that
Rnnexure-R-2 mentioned in the order of the

Hon'ble Tribunal, refers to letter/order

dt.3.2.99, which according to them is the

correct fixation of the pension of the

respondent herein. However, when the applicant

in O.A. files an M.A. under Rule 24 of CAT

procedure rules, on which a direction has been



r
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6)
given by the Hon'ble Tribunal that if the order

is not implemented then the same be implemented

within two months, thereafter the review

applicants herein have obtained, a certified

copy of the counter reply along with the

Annexures and only from that it transpires that

there is some error in the orders of the

Hon'ble Tribunal. However, the delay in filing

the present review application is not
r

deliberate or intentional one but because of

the reasons mentioned in the present para.

PRAYER:

In view of the submissions made above, it

is, therefore, most respectfully prayed that the

delay in filing the Review application may kindly

be condoned and the Review application may kindly

be decided on merits and further it be declared

that the respondent herein/applicant in OA is/was

not entitled for any relief whatsoever from the

Hon'ble Tribunal as his pension has rightly been

fixed by the review applicants herein.

Prayed accordingly in the interest of

justice.

REVIEW APPLICANTS.

NEW DELHI:

DATED : ' THROUGH

(S.M. ARIF)

Addl. Standing Counsel.

Government of India

'--'T

OS



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

REVIEW APPLICATION No. of 2003
IN

OA. No. 1978/2000
j

IN THE MATTER OF:-

Union of India and Anr. Review Applicants

Versus

Shri Nathoo Ram Pali Respondents.

AFFIDAVIT

I, N.N. JENA, working as Dy. Director

(Admn), in the Directorate of Doordarshan,

Mandi House, New Delhi do hereby solemnly

affirm and declare as under:

1. That the deponent is well conversant with

the facts and circumstances of the case in his

official capacity and also competent to swear

the present affidavit on behalf of the

official respondents/review applicants herein.

2. That the accompanying RA for review of

order dt. 9.7.2001 has been drafted by the

Additional Standing Counsel of the Government

of India on my instructions. I have read and

understood the contents of the same, which are

correct. _

iV,

s
CTk
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3. That the contents of R.A may kindly be

read as part and parcel of this affidavit as

the same has not been reproduced herewith for
I

the sake of brevity and repetition.

DEPONENT

VERIFICATION:-

1

I, the above named deponent, do hereby

verify that the contents of paras No.l to 3 of
the affidavit are true and correct to my

knowledge. No part of it is false and nothing
material has been concealed therefrom.

Verified at New Delhi on this the day
of Aug., 2003.

DEPONENT

FILED THROUGH

J

(S.M. ARIF)

Addl. Standing Counsel.
Government of India
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

MISC. APPLICATION No. of 2003

REVIEW APPLICATION No. of 2003
I

IN

OA. No. 1978/2000

IN THE MATTER OF:-

Union of India and Anr. Review Applicants

Versus

Shri Nathoo Ram Pali Respondents.

MISC. APPLICATION FOR CONDONATION OF DELAY IN

FILING THE REVIEW APPLICATION.

(K

Most Respectfully Showeth:-

1. That the respondents/review applicants have

filed a review application against the order

dt.9.7.2001 passed by the Ron'ble,Tribunal in

O.A No. 1978/2000. The contents of the above

said review application may kindly be read as

part and parcel of the present M.A. as the

same are not being repeated herein for the

sake of brevity and repetition.

2. That the delay in filing the accompanying

review application is because the review

applicants were in the impression that

Annexure-R-2 mentioned in the order of the

[Cin'bla Tribunal refers to letter/order■if
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dt.3.2.99,. which according to them is the:

correct fixation of the pension of the

respondent herein. However, when the

applicant in O.A. files an M.A. under Rule 24

of CAT procedure rules, on which a direction

has been given by the Hon'ble Tribunal that

if the order is not implemented then the same

be implemented within two months, thereafter

the review applicants herein have obtained a

certified copy of the counter reply alongwith

the Annexures and only from that it

transpires that there is some error in the

orders of the Hon'ble Tribunal. However, the

delay in filing the ' present review

application is not a deliberate or

intentional one but because of the reasons

mentioned in the present para.

3. That the review applicants have a very good

prima facie case and the delay, if any, in

filing the present review application is not

condoned, then the review applicants would

suffer irreparable loss and injury.

4. That the delay in filing the review

application is not a deliberate of



PRAYER:- 4G

It is, therefore, most respectfully prayed

that the delay in filing the review application

may kindly be condoned in the interest of

justice and the R.A. may kindly be heard on

merits.

Prayed accordingly in the interest of

justice.

Delhi

Dated:

jTHtT yFm^TcT^/Chief Producer

r-.-t/No'.v OelU

Through

J

Jife.

(S.M. ARIF)

Addl. Standing Counsel.
Government of India.

I Ykc
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

M.A. No, of 2003

IN

OA. No. 1978/2000

IN THE MATTER OF:-

Union of India and Anr.

Versus

Shri Nathoo Ram Pali

AFFIDAVIT

Applicants

Respondents

I, N.N. JENA, working as Dy. Director

(Admn), in the Directorate of Doordarshan,

Mandi House, New Delhi do hereby solemnly

and declare as under:

J
1. That the deponent is well conversant with the

facts and circumstances of the case in his

capacity and .also competent to swear

the present affidavit on behalf of the

official respondents/review applicants herein.

2.That the accompanying MA for condonation of

delay in filing the review application has

been drafted by the Additional Standing

Counsel of the Government of India on my

instructions. I have read and understood the

contents of the same, which are correct.
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3.That the contents of M.A may kindly be read as

part and parcel of this affidavit as the same

has not been reproduced herewith for the sake

of brevity and repetition.

DEPONENT

VERIFICATION:-

I, the above named deponent, do hereby
verify that the contents of paras No.l to 3 of
the affidavit are true and correct to my

knowledge. No part of it is false and nothing
material has been concealed therefrom.

Verified at New Delhi on this

day of Aug., 2003.

the

DEPONENT

J

■f

FILED THROUGH

yl
i3?^wT/Chief Proilucor

cTTf^'iir-T v- Kiiiiilra
v. ■' . " I'lVi'w Pelhi '1

(S.M. ARIF)
Addl. Standing Counsel.

Government of India

. R-ln



CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

RA NO. 220/2003
IN

MA NOS. 1692 AND 1693 OF 2003
IN

0.A. NO. 1978/2000

New Delhi, this the 27'*^ day of August, 2003

HON'BLE SHRi KULDIP SINGH, MEMBER.(JUDL.)

6

IN THE MATTER OF;

1, Union of India
through its Secretary
Ministry of Information & Broadcasting
Shastri Bhavan

New Delhi.

2. ■ The Assistant Controller of Accounts,
Pay & Account Office,
Doordarshan,
SuchnaBhawan

Ministry of Information & Broadcasting
CGO Complex
New Delhi.

.Review Applicants

J

t'

\

Versus

Nathoo Ram Pali,
S/o late Sh. Patl Ram
R/o 3842, Shantl Mohalla,
Gall No. 12, Gandhi Nagar,
Delhi -110 031.

Respondent

ORDER BY CIRCULATION

The present RA No. 220 of 2003 has been filed by the respondents
for review of the order passed in OA No, 1978 of 2000 on 9,8.2001,

2, This RA has been filed after a lapse of 2 years and cannot be
entertained. The review applicant / respondents have also filed an

(VIA 1692/2003 seeking condonation of delay. On going through the

' ■ '■'■■'f Proil'r-i;-
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same 1 find that no satisiactory explanation has been shown for the

delay as such the MA is rejected. Moreover, in the RA the review

applicant has taken more or less the same grounds to argue the

RA, which he had taken while arguing the OA. While delivering the

judgment, all the grounds were considered. No error apparent on

the face of record has been pointed out which may call for review of

the order. Further, the RA does not come within the ambit of Order

47 Rule 1 CPC read with Rule 22 (3)(f)(i) of the Administrative

Tribunal Act.

3. in view of the above, nothing survives in the RA, which is

accordingly dismissed. Accordingly, MA 1692/2003 is also rejected.

J

—(.=■.) fi

Sd/-
(Kuldip Singh)

Member (J)



IN THE HIQH COURT OF DELHI AT NEW DELHI

G. M. NO. OF 2004

CIVIL WRIT NO. |D)b2,0F 2004

X

IN THE MATTER OF:

Union of India & Anr. ... Petitioners

Nathoo Ram Pali,

Versus

... Respondent

AFFLICTION UNDER SECTION 151 CPC FOR STAY

MOST RESPECTFULLY SHOWETH:

1. That the petitioners have filed the accompanying writ petition

against the orders dated 9.7.2001 and 27.8.2003 passed by the

Central Administrative Tribunal, in OA No. 1978 of 2000 and RA

No. 220 of 2003.

2. That all the necessary facts and circumstances have been set out

in the accompanying writ petition and for the sake of brevity the

same are not being repeated in this application.

3. That from the averments made in the writ petition, it is evident that

the orders passed by the Tribunal are not in accordance with law

and are not sustainable.

.• riV-'St
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4. That in the meanwhile the respondent has filed a contempt petition

before the Central Administrative Tribunal alleging wilful

disobedience of the order dated 9.7.2001. The said conteijipt

petition has been registered as CP (C) No. 98 of 2004 and a notice

has been issued in the said contempt petition. The next date of

hearing in the contempt petition is 19.7.2004.

5. That the petitioners have a prima facie good case and the balance

of convenience is also in their favour. The pension of the

respondent has already been paid to him. In the circumstances, it

will be expedient in the interest of justice to stay the further

proceedings in contempt petition pending the hearing and disposal

of the accompanying writ petition.

PRAYER

It is, therefore, most respectfully prayed that this Hon'ble Court may

kindly be pleased to:

(a) pass an ex parte ad interim order staying further proceedings in

contempt petition CP (C) No. 98 of 2004 titled Nathoo Ram Pali Vs.

Pawan Chopra; and

(b) pass such other orders as deemed fit in the circumstances of the

case.

UA
(RAJE'feV SHARMA)

Advocate for tne Petitioners
M-11, Greater Kailash-I
New Delhi - 110 048.



THE HIGH COURT OF DELHI AT NEW DELHI

C.M. NO. OF 2004
IN

CIVIL WRIT PETITION NOS. OF 2004

Q

IN THE MATTER OF:

Union of India & Ors.

Nathoo Ram Pali

Versus

AFFIDAVIT

... Petitioners

... Respondent

I V.K. Sahni, S/o Sh. O.P. Sahni, aged 55 years working as Pay &

Accounts Officer, Pay & Accounts Office, Doordarshan, Soochna Bhawan,

New Delhi, do hereby solemnly affirm and state as under:

.i

1. That in my official capacity I am duly authorised and competent to

swear this affidavit. I am well conversant with the facts and records

of the case.

2. That the contents of the accompanying application are true and

correct to the best of my knowledge as derived from the records of

the case.

VERIFICATION:
DEPONENT

Verified at New Delhi on this 15"" day of July, 2004 that the

contents of my above affidavit are true and correct to my knowledge

derived from the records.

DEPONENT



IN THE HIGH COURT OF DELHI AT NEW DELHI

G.M. NO. \0\6"h OF 2004

IN

CIVIL WRIT PETITION llO. OF 2004
f

IN THE WIATTER OF:

UNION OF INDIA & Ors. ... Petitioners

Versus

Nathoo Ram Pali ... Respondent

AFFLICTION UNDER SECTION 151 CFC FOR EXEMPTION

MOST RESPECTFULLY SHOWETH:

1. That the Petitioner has filed the accompanying writ petition under

under Article 226 of the Constitution of India against the judgment

dated 5.3.2003 passed by the Central Administrative Tribunal,

Principal Bench in OA No. 91 of 1999 and MA No. 2687 of 2002.

2. That along with the writ petition the petitioner has filed uncertified

copies of certain documents, which are part of the trial court record.

Due to paucity of time the appellant has not been able to apply for

certified copies of the said documents.

3. That in the circumstances, it will be expedient in the interest of

justice to exempt the appellant from filing certified copies of all

Annexures.

IVsi^^7frf/Chisf producer
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PRAYER

It is, therefore, most respeotfully prayed that this Hon'ble Court may

kindly be pleased to;

(a) exempt the petitioner from filing certified copies of Annexures and

(b) pass such other order as deemed fit in the circumstances of the

case.

tv|
(RAJEE\\SHARMA)

ADVOCATE FOR THE APPELLANT

NEW DELHI.

Dated: [Joj 9-/ ̂  rL-oJucer
^rc;l?fT Klintirs

Oeihi



THE HIGH COURT OF DELHI AT NEW DELHI
C.M. NO. OF 2004

IN

CIVIL WRIT PETITION NOS. OF 2004

0
V

IN THE MATTER OF:

Union of India & Ors.

Nathoo Ram Pali

Versus

Petitioners

.. Respondent

AFFIDAVIT

I V.K. Sahni, S/o Sh. O.P. Sahni, aged 55 years working as Pay &

Accounts Officer, Pay & Accounts Office, Doordarshan, Soochna Bhawan,

New Deltni, do hereby solemnly affirm and state as under:

1. That in my official capacity I am duly authorised and competent to

swear this affidavit. I am well conversant with the facts and records

of the case.

i
2. That the contents of the accompanying application are true and

correct to the best of my knowledge as derived from the records of

the case.

VERIFICATION:
DEPONENT

Verified at New Delhi on this 15"^ day of July, 2004 that the

contents of my above affidavit are true and correct to my knowledge

derived from the records.

DEPONENT
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IN THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL/CRIMINAL/APPELLATE/ORIGINAL/JURISDICTION

W.P./APPEAL/SUIT(Civil/Cciffltmf)-NO. OF 2004

Pelitioner(s)/
Appellant(s).

VERSUS

..Sl/£!rX^'^°^^'Xespo^en[{s)l
Defendant(s)

VAKALATNAMA ^ ^

^  I/We Petitioner(s)/AppBllant(s)/
Opposite party/Respondent(s) in the above Suit/Petition/ Appeal/Reference do
hereby appoint and retain Shri Rajeev Sharma and Smt, Asha Sharma, ^— CU^
Advocates to act and appear for me/us in the above Suit/Appeal/ n t
Petition/Reference and on my/our behalf to conduct and prosecute (or defend) or D-O-^
withdraw the same and all proceeding that may be taken in respect of any
application connected with the same or any decree or order passed therein,
including proceedings in taxation and application for Review, to file and obtain
return of documents and to deposit and receive money on my/our behalf in the
above Suit/Petition/ Appeal/Reference and in ;application of Review, and to
represent me/us and to take all necessary steps on my/our behalf in the above
matter. I/we agree to ratify,all acts d^e by the aforesaid Advocates in pursuance
of this authority. Dated this the /k day of 2004

Accepted:

i

(RAJEE

a
Petitioner(s)/Appellant(s)(Respp]],c(eptS(S)

ARMA & ASHA SHARMA)
ADVOCATES

r.-
,  ../A*

P  )

The address for service of the said advocates is:

Chamber: No. 35, Lawyer's Chambers, Supreme Court,-New Delhi-1
Ph. 23381196

Res.; M-11, Greater Kailash-I, New Delhi - 110 048, Ph. 2646703C)



■  IN THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL/CRIMINAL/APPELLATE/ORIGINAL/JURISDICTION

W.P./APPEAL/SUIT (Civil/Ccifmfrtil) NO. OF 2004

V\

j

oX Petitioner(s)/
' Appellanl(s)

VERSUS

Respondenl(s)/
Defendant(s)

^  VAKALATNAMA ^

lAA/e P..'. Pelitioi^(s)/ Appellanl(s)/ lb
Opposite party/Respondenl(s) in the above Suit/Petition/ Appeal/Reference do
hereby appoint and retain Shri Rajeev Sharma and Smt. Asha Sharma,
Advocates to act and appear for me/us in the above Suit/Appeal/

■  ..Petition/Reference and on my/our behalf to conduct and prosecute (or defend) or TuX^
withdraw the same and all proceeding that may be taken in respect of any
application connected with the same or any decree or order passed therein,
including proceedings in taxation and application for Review, to file and obtain
return of documents and to deposit and receive money on my/our behalf in the
above Suit/Petition/ Appeal/Reference and in application of Review, and to
represent me/us and to take all necessary steps on my/our behalf in the above
matter, i/we agree to ratify all acts done by the aforesaid Advocates in pursuance
of this authority. Dated this the JQlh. day of ^ 2004

Accepted;

\

J

(RAJE

Petitioner(s)/Appellant(s)/Res^Q^ntS(S)
■i" ■ ! ^ ^

HARMA & ASHA SHARMA)
ADVOCATES

Va7 .a
,au,

DeiU

The address for service of the said advocates is:

Chamber: No. 35, Lawyer's Chambers, Supreme Court,-New Delhi-1
Ph.23381196-

Res.: 1-11, Greater Kailash-I, New Delhi - 110 048, Ph. 26467030.



Be

1
1

woTICiOF_J®®^

AdvocatB

INTHE high court of DELHI AT NEW DELHI
c^.F. ,

IN THE MATTER OF '.

VERSUS

/O \ ..Defendent/Respondent

■

.PlaintiffyPetitlpnor

Si^
of

,...•[•• •• nrcordinalV"the

or any date."'to,.after. Pl..« take notice accordingly.

NEW DELHI

DATE tfejyr/c^r

THROUGH

1^- ir
C\%_ .fOr1-"l _

E • (ADVOCATES)

-pD /L P^ T I T/"^/se-n
Lawyers Chambers Building
Delhi High Court, New Delhi

FNrri-nSED COPY OF application.
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THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL WRIT PETITION NOS.14401-02 OF 2004

IN THE MATTER OF:-

Union of India & Ors.

Versus

Nathoo Ram Pali

Petitioners

Respondents

INDEX

S.N. PARTICULARS OF THE DOCUMENTS PAGES

01. Affidavit 1 - 3

02. Annexure -A: Working sheet 4

03. Annexure -B: Table 5- 27

D4-J

0|

Sh. RajeeV\^arma& Asha Sharma
Advocate^fof the Petitioner

M-11, Greater Kailash
New Delhi.



THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL WRIT PETITION NOS.14401-02 OF 2004

IN THE MATTER OF;

V

Union of India and ors. Petitioner's

Versus

Nathoo Ram Pali Respondent

AFFIDAVIT

I, Asa Nand, S/o Sh. Jinda Ram, aged 55

years, working as Deputy Director(Admn.) in

Directorate General, Doordarshan, Mandi

House, New Delhi, do hereby solemnly affirm

and state as under:

1. That in my official capacity I am duly

authorised and competent to swear this

affidavit. I am well conversant v/ith the

facts and record as of the case.

2. That. I state that the respondent entered

into the service of Central Government on

24.4.1945 and retired on 31.8.1984. The

last drawn pay of the respondent at the time

of retirement was Rs.2,421.20.

I.:- '

3. That for the purpose of calculation of

pension the notional' .pay of the respondent

as on 1.1.1986 was fixed at Rs.2,480/-.

Pension is calculated after taking 50% of



'/I'

•.V.

il-:

I:

Yi
the notional pay fixed as the base figure.
In the case of the respondent the same caffie
to Rs.1,240/-. Based on the. said base
figure, the actual pension comes _ to
Rs.3746/-. a working sheet showing
calculation of pension m the case of
respondent is annexed as ANNEXURE-A. The
table on the whereof the pension is
calculated is annexed as ANNEXURE-B.

\J _ 4. That on the basis of base figure
Rs.1240/- the pension of respondent was
correctly fixed at Rs.3746/-. However, the
respondent relying upon a letter dated
22.6.1998 (Annexure-A to the Writ Petition)

,  has contended that the base figure should
have been Rs.l438/- per month. It is
submitted that the figure of Rs.l438/- did
not reflect the pension but reflected the
family pension and that too erroneously in
as much as the family pension in fact was
not RS.1,438/- but Rs.1,778/-. This is
evident from' the revised order datea
3.2.1999 (Annexure-B to the Writ Petition).

5. That' having regard to what .has been

stated above, ■ it is submitted that the
pension of the respondent was correctly
fixed at Rs.3746/- and family pension was

correctly fixed at Rs.l778/-. However, on

account of mistake by the counsel this



r' •

/

"'■J

. ^

) —

aspect of the matter had not been gone into
by the Tribunal.

/^o-aCt)^
I  '

DEPONEN'i'

VERIFICATION:

Verified at New Delhi on this day of
September, 2004 that the contents of my
above affidavit are true and correct to my
knowledge derived from the records.

deponent
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PAY & ACCOUNT OFFICE
DTE.OF EXTN, E&S, SSO

F-WING 2*® FLOOR,
SHASTRI- BHAWAN

NEW DELHI .

Calculation/Working Sheet of Revised Pension/Family Pension
in the Case of Pre-1986 Pensioners/Family Pensioners of
Sh. Nathoo Ram Pali.

1. Date of Birth ,

2. Date of entry in service

3. Date of retirement/death

4. Gross qualifying service-

5. Non-qualifying service

6. Net qualifying service

7. Pay last drawn at the time
of retirement/death

8. Notional pay fixed as on
1.1.1986

9. Revised Pension as on
.  01.01.1986 calculation

10. Consolidated pension as
on 1 .1.1996 ■
(a)Basic Pension
(b)Dearness allowance

0148% 111% 96%
(c) Interim relief 1"'^&2"^
(d)40% of Basic

11. FAMILY PENSION:

15-08-1926

24-0-5^1945

31-08-1984

39-04-03

0-0-4

39-3-29

840= (550-25-750-EB-30-
900) Rs.2421.20

Rs .24 80= /(1640-60-2900

Rs.2480x50% = Rs.1240/-

Rs.3746/- Revised scale
Rs.1240/- 5500-9000/-

Rs .1836/-
Rs.50/- & Rs.124/-
Rs . 496/-
Rs.3746/-

(a)Notional pay as on 1.1.86 Rs.2480/-
(b)Family pension in slab

system as on 1.1.86 Rs.2480x20% = Rs.496/-
(c Family pension as on

1.1.96 Rs.2480x30% = Rs.744/-
(d)Difference of family

pension Rs.744 - Rs.496 = 248/-
(e)Family pension consolidated

as on 1.1.96 Rs.l778/- Revised scale
(f)Basic family pension as

on 1.1.86 Rs.496/-
(g)Dearness relief 148%111%96% Rs.735/-
(h) Interim relief 1®^ & 2''"^ Rs.50/-& 50/-
(i)Add 40% of family pension Rs.l99/-
(j)Total , Rs.1500/-
(k)Difference of family

pension Rs.248/-
(1)Consolidated family

pension payable on 1.1.96 Rs.l778/-

5500-9000/-

"X

n ̂  /.
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Table Showing
Existing Pension/Family Pension and

Consolidated Pension/Family Pension
as on 1-1-1996

X

Existing Consoii.
B.P./F.P Pension
(as on P.P. (as
1-1-96 on 1-1-96)
(1) (2)

Rs. Rs.

375 1,275
376 1,275
377 1,275
378 1,275
379 1,275
380 1,275
381 1,275
382 1,275
383 1,275
384 1,275
385 1,275

386 1,275
387 1',275
388 1,275
389 1,275
390 1,275
391 1,275
392 1,275
393 • 1,275
394 1,275
395 1,275

396 1,275
397 1,275
398 1,275 .
399 1,275
400 •1,275

Difference from

1-1-96

to

31-3-96

(3)

Rs.

245

242

240

237

235

232

230

227

225

222

220

217

215

212

210

207

205

202

•200

197

195

192

190

187

185

183

1-4-96

to

30-6-96

(4)

Rs.

1-7-96

to

31-12-96

(5)

Rs.

145

142

140

137

135

132

130-

127

125

122

120

117

1 15

112

110

107

105

102

100

97.

95

92

90

87

85

83

•  154

152

149

146

144

141

139

.136

134

131

128

126

123

121

118

115

113

110

108

105

102

100

97

95

92

90

1-1-97

to

30-6-97

(6)

Rs.'

• Till consolidated pension & PR at revised rate is pad or 31-12-^

164

161

159

156

153

151

148

145

142

140

137

134

132

129

126

124

121

1 18

115-

1 13

110

107

105

102

99 ,
97

1-7-97

onwards

(7)

Rs.

228

225

223

220

217

215

212

209

206

204

201

198

196

193

190

188

185

182

179

177

174

171

169

166

163
161

whichever is earlier.
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26 SWAMV'S-PENSION REVISION MANUAL

Existing
B.P./F.P

(as on

1-1-96)

(1)

Rs.

Consoli.

Pension/

P.P. (as

on 1-1-96)
(2)

Rs.

Difforonco from

1-1-96

to

31-3-96

(3)

Rs.

1-4-96

to

30-6-96

(4)

Rs.

1-7-96

to

31-1 2-96

(5)

Rs.

1-1-97

to

30-6-97

(6)

Rs.

1-7-97

onwards '

'■ (7)
Rs.

401 1,275 180 .  80 87 94 • 158
402 1,275 178 78 84 91 155
403 1,275 175 75 82 88 152
404 1,275 173 73 79 86 150
405 1,275 . 170 ■ 70 . 77 83 147
406 1,275 168 68 74 80 144
407 1,275 165 65 71 78 142
408 1,276 164 64 71 • 77 140
409 1,279 164' 64 71 77 141
410 1,281 164 64 71 77 141

411 1,285 165 65 72 78 143
412 1,287 165 65 72 78 143
413 1,291 ■ 166 66 73 79 143
414 1,293 166 .  66 73 79 144

.415 1,296 166 66 73 79 144
416 1,299 167 67 73 79 144
417 1,302 167 67 74 81 14B
418 1,305 168 68 75 81 146
419 1,308 168 68 75 81 147
420 1,310 168 68 75 81 147

421 1,314 169 69 76 83 148
422 1,316 169 69 76 83 ■  148
423 1,320 170 70 77 83 149
424 1,322 170 70 77 83 149
425 1,324 170 70 77 83 149
426 1,328 171 71 78 84 150
427 1,330 171 71 78 84 150
428 1,334 172 72 79 85 152
429 1,336 172 72 79 85 152
430 1,339 172 72 79 86 153
431 1,342 173 73 79 86 153
432 1,345 173 73 ■80 86 153
433 1,348 174 74 80 86 154
434 1,351 174 74 81 88 155
435 1,353 174 74 . 81 88 155
436 1,357 175 75 82 88 1 56
437 1,359 175 75 82 88 1 56
438 1,363 1 76 76 83 90 1 58
439 1,365 176 76 83 ■ 90 1 58
440

' Till r* r»o 11

1,368 176 76 . 83 90 158

\



REVISION TABLE 27

Existing
B.P./F.P
(as on
M-96)

(1)

Rs.

441

442

443

444

445

446

447

448.

449

450

451

452

453

454

455

456

457

458

459

460

461

462

463

464

465

466

467

468

469

470

471

472

473

474

475

476

477

478

479

480

Consoli.

' Pension/
P.P. (as

on 1-1-96)

(2) .

Rs.

1,371
1,374
1,377
1,380
1,382
1,386
1,388
1,392
1,394
1,396_

1,400
1,402
1,406
1,408
1,41 1
1,414
1,417
1,420
1,423
1,425

■1,429
1,431
1,435
1,437

.1,440
1,443
1,446-
1,449
1,452
1,454

1,458
1,460
1,464
1,466
1,468
1,472
1,474
1,478
1,480
1,483

Difference from

1-1-96 1-4-96 1-7-96
to to to

31-3-96 30-6-96 31-12-96

(3) (4) (5)

Rs. Rs. -  Rs.

177 77 83
177 77 84

178 78 85
178 78 86

178 78 86
179 79 86

179 79 86

180 80 87

180 '  80 87

180 80 87

181 81 87

181 81 88

182 !  82 89

182 82 89

182 82 89

183 83- 89

183 83 90

184 84 90

184 84 91

184 84 91

185 85 93

185 85 93

186 86 93

186- 86 93.

186 86 93

187 87 94

187 87 94

188 •  88 94

188 88 ■  96

188 . 88 96

189 89 97

189 89 97

190 90 . 97

190 90 .  97

190 90 •  97

191 91 98

191 91 98

192 92 99

192 92 99

192 92 99

M-97
.  to

30-6-97
(6)

Rs.

90
90
91
92
92
92
93
94
94
94

94
94
95
95
95
96
97
97
97
97

99
99
99
99

100
100
101
101
102
102

103
103
104
104
104
104
104
106
106
106

1-7-97
onwards

(7)

■ Rs.

159
159
160
161
161
162
162
163
163
163

164
164
165
166
166
166
168
168
168
169

170
170
171
171
172
172
173
174
174
175

176
176
177
177
177
178
178
180
180
180

0

Till consolidated pension & DR at revised rate is paid or 31-1 2-97. wWchevor is earlier.



Consoli.Existing
B.P./F.P

(as on
1-1-96)

(1)

Pension/

P.P. (as

on 1-1-96]
(2)

Rs.

1,486481
1,489482
1,492483
1,495484
1,497485
1,501486
1,503487
1,507488
1,509489
1,512490

1,515491
1,518492
1,521493
1,524494
1,526495
1,530496
1,532497
1,536498
1,538499
1,540500

SWAMY'S—I'UNSION RliVLSION MANUAl
Diifuronco (roin

1-4-961-1-96
toto

963031-3-96
(41(31

RsRs.

>1 .

I  S :

501 1,545

502 1,547

503 1,551

504 1,553

505 1,556

506 1,559

507 1,562

508 1,565

509 i;568
510 1,570

511 1,575

512 1,577

513 1,581
514 1,583

515 1,586

516 1,589

517 1,592

518 1,595

519 1,598

520 1,600

1-7-9 7

onwards
1-97

to

30-6-97
(7)(6)

Rs.Rs

108 115

108 ■ 115

110 116

110 116

110 116

110 116

110 117 ■

111 118

111 118

111 118

112 119

112 119

114 120

114 120

114 120

114 121

114 122

115 122

115 122

115 122

1 ?.97. whichever is cnr1if-T.

■ 1 1
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521

522

523

524

525

526

527

528

529

530

531

532

533

534

535

536

537

538

539

540

541

542

543

544

545

546

547

548

549

550

551

552

553

554

555
556

557

558

559

560

RI-VISION TAIILI- 29

Existing
B.P./F.P
(as on

1-1-96)
(1)

Rs.

Consoli.

Pension,
P.P. (as

m 1-1-

(2)

Rs.

'

1,605
1,607
1,611

1,613
1,615
1,619
1,621
1,625
1,627

■ 1,630

1,634
1,637
1,640
1,643
1,645
1,649 .
1,651
1,655
1,657
1,660

1,664
1,667
1,670
1,673
1,675
1,679
1,681
1,685
1,687
1,689

1,694
1,696
1,700
1,702
1,705
1,708
1,711 ■

1,714
1,717
1,719

Difference from

 1-1-96 1-4-96 1-7-96 1-1-97 1-7-97

-1 to to to to onwards
31-3-96 30-6-96 31-12-96 30-6-97
(3) (4) •  (5) (6) (7) ,

Rs. Rs. Rs, Rs. Rs.

209 109 1 1 7 124 204
209 109 1 1 7 124 204
210 110 118 124 205

•  210 110 118 125 205
210 '110 118- ,  125 205
21 1 1 11 11 8 125 206
21 1 1 11 118 125 206
212 112 119 126 208
212 112 119 126 208
212 112 .  120 127 208

213 113 ■ .  120 127 209

213 113 121 127 209

214 114 121 128 210
214 •  114 121 129 211

214 114 .  121 129 211

215 115 122 129 212

21 5 115 123 130 212

216 116 124 131 214

216 116 124 131 214

216 116 124 131 214

217 117- 124 132 215

217 117 125 132 215

218 118 125 132 216

218 118 126 133 217

218 118 126 133 21 7

219 119 127 134 218-

219 119 127 134 218

220 120 ■  128 135 220

220 120 128 135 220

220 120 128 135 220

221 •  121 128 136 221

221 . 121 128 136 - 221

222 122 129 136 221

222 122 130 137 222

222 122 130 137 222

223 123 130 137 223

223 123 131 138 224

224 124 131 139 . 224

224 124 132 139 225
224 124 132 139 225

11! consolidated pension & PR at revised rate is pad or 31 • 1 2-97, wNchever is earlier
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30 SWAMY'S-PILNSION RliVLSION MANUAL

4-
*

^4-

I

E

Existing Consoli.

B.P./F.P Pension/

(as on P.P. (as

1-1-96) 3n 1-1-96)

(1) (2)

Rs. Rs.

561 1,724

562 1,726

563 1,730
564 1,732

565 1,735

566 1,738
567 1,741

568 1,744

569 1,747

570 1,749

571 1,754

572 1,756

573 1,760

574 1,762

575 1,764

576 1,768

577 1,770
578 1,774

579 1,776'-

580 1,779

581 1,783

582 1,786

583 1,789

584 1,792

585 1,794

586 1,798

587 1,800

.588 1,804

589 1,806
590 r,809

591 1,813
592 1,816
593 1,819
594 1,822

595 1,824

596 1,828
.  597 1,830

598 1,834

599 1,836

600 1,838

Difference from

233

233

234

234

234

235

235

236

236

236

237

237

238
238

238

239

239

240

240

240

-1-96 ^ 1-4-96 1-7-96

to to to

-3-96 30-6-96 31-1 2-96

(3) (4) (5)

Rs. Rs. Rs.

225 125 133

225 .125 133

226 126 134

226 126 134

226 126 134

227 127 135

227 1 27 135

228 1 28 135

228 128 136

228 128 136

229 129 138

229 129 138

230 130 138

230 130 138

230 130 138

231 131 139

231 131 139

232 132 139

232 132 140

232 1 32 140

1 33

1 33

1 34

134

134

135

135

136

136

136.

137

137

138

1 38

138

139

139

140

140

140

141

141

142

142

142

143

143

145

, 145
145

145

145

146

146

146

148

148

149

149

149

1-1-97

to

30-6-97

(6)

Rs.

140

140

141

141

141

142

143

143

143

143

145

145

145

145

145

146

146

147

147

148

148

148

149

150

150

1 50

150

152

152

152

153

1 53

153

154

1 54

155

155

1 56

1 56

1 56

1-7-97

onwards

(7)

Rs.

227

227

227

228

228

228

230

230

231

231

233

233

233

234

234

234

235

236

236

237

237

238

238

239

239

240

240

242

242

243

243

244

244

245

245

246

246

248

248

248

\

Till consolidated pension & PR at revised rate is paid or 31-12-97, witicheveris eariier.
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SWAMY'S—I'HNSION RliVLSION MANUAl.

Exisling Consoli. Difference from

B.P./F.P Ponsion/ 1-1-96 1-4-96 1-7-96 1-1-97 1-7-97
(as on P.P. (as to to to to onwards '

1-1-96) on 1-1-96) 31-3-96 30-6-96

OC
DC

*—
OC

30-6-97
(1) (2) (3) (4) (5) (6) <71

Rs. Rs. Rs. Rs. Rs. Rs. Rs.

641 1,962 257 1 57 165 173 ■  272

642 1,965 257 157 166 174 272

643 1,968 258 158 166 174 272

644 1,971 258 1 58 167 175 274

645 1,973 258 1 58 167 175 274

646 1,977 259 159 168 176 275

647 1,979 259 .  159 168 176 275

648 1,983 260 160 169 177 276

649 1,985 260 160 169 177 276

650 • 1,987 260 160 169 177 276

651 1,992 261 161 169 1 78 277

652 1,994 261 161 169 1 78 277

653 1,998 262 162 '  170 1 78 278

654 2,000 262 162 170 178 278

655 2,003 262 162 171 179 279

656 2,006 263 1 63 171 179 279

657 2,009 263 163 172 180 281

-  658 2,012 264 164 172 180 281 .

659 2,015 264 ■ 164 173 181 281

660 2,017 264 1 64 173 181 282

661 2,022 265 165 174 182 283

662 2,024 265 165 174 182 283

663 2,028 266 1 66 175 183 284

664 2,030 266 166 175 183 284

665 2,033 266 166 175 183 285

666 2,036 267 167 176 183 285

667 2,039 267 167 176 185 287

668 2,042 268 168 176 185 287

669 2,045 268 168 177 185 287

670 2,047 268 168 177 185 288

671 2,052 269^ 169 179 187 289

672 2,054 269 169 179 187 289

673 2,058 270 170 179 1,87 290
674 2,060 270 1 70 179 187 290
675 2,062 270 170 179 187 290
676 2,066 271 171 180 188 291
677 2,068 271 ■  171 180 188 291
678 2,072 272 1 72 180 189 293
679 2,074 272 1 72 180 189 293
680 2,077 272 1 72 181 1 90 294

' Till consolidated pension & PR at revised rate is paid or 31-1 2-97, wNchever is earlier.
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r

Existing
B.P./F.P
(as on
1-1-96)

(1)

681 2,081

682 2,084

683 1 2,087

684 2,090

685 2,092

686 2,096

687 2,098

688 2,102

689 2,104

690 1  2,107

691 2,111

692 2,114

693 2,117

694 2,120

695 2,122

696 2,126

697 •  2,128
698 2,132

699 2,134

700 •2,136

Consoli.

, Pension/
P.P. (as

on 1-1 -96)
(2)

1-7-37
onwards, ■

1-971-7-961-4-961-1-96

to

31-3-96

(3)

to
to

30-6-9731-12-9630-6-96
(7)(6)(5)(4)
Rs.Rs.Rs.Rs.Rs.RsRs. 294190182173273 294190182173273 2951901831 74274 296192183174274 296192183174274 297192184175 297275 192184175 299275 194186176 299276 194186176 299276 194186176276
300194186177 300277 195186177 301277 195187178 302278 196187178 302278 196187178 303278 197189179 303279 197189179 305279 198190180 305280 198190180 305280 198190180.280 306

199190181 306281 199141 190701 181 307
281 199143 191702 182 307282 199147 191703 182 307282 200149 192704- 182 308282 200152 192705 183 309283 201155 192706 1 83 309283 201158 193707 184 310284 202161 193708 184 310284 202164 193709 184284166 312710 20319^185 312285 2032,171

2,173
2.177

19711 185 313285 204196712 1 85 313286 204196713 186 313286 2042,179 195714 1 85 314286 202,182 1 96715 187 31 5287 2062,185 196716 187 31287 2062,1 88 19/717 188 316288 2062,191 197718 1 88 316-288 2062,194 197719 1882882,196 'b.iclicvcr is720 1 2-97. wrevised rate is paid or
• Till consolidatedpension_&_D^

I'Wvl—3



Existing
B.P./F.P
(as on

1-1-96J
(1)

Rs.

Difference from

swamy's-phnsion revision manual
Consoii.
Pension/
P.P. (as

Ion 1-1-96)
(2)

Rs.

1-4-96 1-7-96 1-
to

to
30-6-96 31-12-96 30-
(4) (5) (
R

1-97
to

6-97
6)

s. Rs Rs

301 201
301

{ 201
302 202
302 202
302 202
303 203
303 203
304 204-
304 "204
'304 204

^

199

199

200

200

200

200
200

201
201

202

210 220
210 220
211 220
21 1 "220
212 221
212 221
213 222
213 222
214 223
214 223

1-7-97
onwards

 i ^ I
earlier.



RliVISION TADLI:

*

4

' Existing
B.P./F.P
(as on

1-1-96)
(1)

Rs.

Consoli.

Pension/
P.P. (as

on 1-1-96)
(2)

Rs.

2,320
2,322
2,326
2,328
2,331
2,334
2,337
2,340

2,343
2,345

2,350
2,352
2,356
2,358
2,360
2,364
2,366
2,370
2,372
2,375

2,379
2,382
2,385
2,388
2,390
2,394
2,396
2,400
2,402
2,405

2,409
2,412
2,415
2,418
2,420
2,424
2,426
2,430
2,432
2,434

Diffe

1  1-1-96 1-4-96
to to .

31-3-96 30-6-96
(3) '  (4)

Rs. Rs.

305 '205
305 205

•  -306 206
306 206

• 306 206
307 207
307 207

308 208
• 308 208

.  308 208

309 209
309 209
310 210
310 210

310 210
31 1 211
31 1 211

312 .212
312 il2
312 212

313 213
313 213
314 214

314 214

314 214

3.15 215

315 '215
316 216
316 216
316 216

317 217
317 217

318 218

318 218
318 218
319 219
319 219
320 220
320 220
320 220

fence from

1-7-97
onwards '

'  "ni! consolidated perision & PR at revised rate is n«d
or 31-12-97, whichever is earlier.
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Existing

B.P./F-P
(as on

1-1-96)
(1)

C\)

SWAMY'S-PUNSION revision manual
Difference from

V

'D

t'l

II  .0; •

if
I .
I

• J

f!'m\
\  ll'":
lift ;!

• ii .

• I '.V

ill

1-7-97
onwards

Consoii.
Pension/
P.P. (as

on 1 -1 -96)
12)

1-971-7-951-4-961-1-96 to
to

to -6-9730to 31-1 2-9630-6-96 (7)31-3-96 (6)15)(4)(3) Rs'.Rs.Rs.RsRsRs. 363Rs. 241231221 3633212,439 241231801

802

803
804

805

806
807

808

809

810

221321 3632,441 241232222322 3642,445 241232222322 3642,447 241232222322 3642,450 242233223323 3662,453 243233223323 3662432,456 234224324 3672,459 243234224324 3672,462 2442342243242,464 368245235225325 3682,469
2,471
2,475
2,477
2,480
2,483
2,486
2,489
2,492
2,494

245235811 225325 369245236812 226326 370246.  236813 226326 370246237814 226326 370246237815 227327 372247237816 227327 372248238817 228328 372248238818 228328 373248238819 228328
820 374249239229329 3742,499

2,501
2,505
2.507

2,509
2,513
2,515
2,519
2,521
2,524

249240821 229329 375250241822 230
230

330 375250241823
330 375250241824 230330 376251825 241231331 376251826 241231331 378252242827 232332 378252242828 232332 379252242829 232332

830 79253243233333 380253244831 233333 380253244832 234334 381254244833 234334 381254834 244234334 382255835

836

245235335 382255245235335 384256837 246236336 384256838 246236336 385257839

840

247236336
□ riiorwhichever is e12-97,

2,528
2,531
2,534
2,537
2,539.
2,543
2,545
2,549

. 2,551
2,554

I Till consolidated pension & OR at revised rate is paid or 31-
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Dillcrencc from
Consoli.
Pension/
P.P. las

on 1-1-96)
(2)

1-7-97
onwafds

Existing
B.P./F.P
(as on
1-1-96)

(1)

1-971-7-961-4-96961-1
1-7-97
nwards

30 9731-12-9630-6-9631-3-96 17)(6)(5)(4)(3) Rs.Rs.Rs.(7) Rs.Rs.
Rs 385

385
386
387
387

388
388

390
390

390

Rs 2572472373372,558
2,561
2,564
2,56r
2,569
2,573
2,575
2,579
2,581
2,583

257841
842

843

844

845

846
847
848

849

850

248237363 337 258248238363 338 259249238363 338 259249238364 338 259249239364 339 259249239339364 261251240340366 261251240340366 261251240340367
391262251367 241 3913412,588

2,590
2,594
2,596
2,599
2,602
2,605
2,608
2,611
2,613

262251851 241 392341368 262252852 242 392342368 262252853 242 392342369 262252854 242 393342370 263253855 243 394343 264370 254856 243 395343 264370 254857 244 395344 264372 255858 244 395344 265372 255859 244344372 397
397

398
398
398

399
400
400

401

401

266860 256245373 345 2662562,618 245861
862
863
864

865

866
867
868

869
870

345 266256374 2,620 246346 267374 2572,624 246346 267375 2572,626 246346 267258375 2,629 247347 268375 2582,632 24.7347 269376 2582,635 248348 269376 2592,638 248348 269378 2592,641 248348 403

403
404

404

404

405

405
406
406

407

378 2,643 270260249379 349 2702602,648
2,650
2,654
2,656
2,658
2,662
2,664
2,668
2,670
2,673

249871 342 271379 261872 250350 271380 261873 250350 271380 261250874 350 271381 262875 251351 272381 262876 251351 273382 262877 252352 273382 262878 252352 273384 262879 252352384
880

gj OR at revised ra'" -385

Till —.rnlirlated pension
let is eatli

n n7 whir.hevcf is eariier^
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38 SWAMY'S—PENSION REVISION MANUAL

Existing
B.P./F.P
(qs on
7-1-96)

(1)

Rs.

on

881
882
883
884
885
886
887
888
889
890

891
892
893
894
895
896
897
898
899
900

901
902
903
904
905
906
907
908
909
910

911
912
913
914
915
916
917
918
919
920

Consoli.
Pension/
P.P. (as

1-1-96)
(2)

Rs.

2,677
2,680
2,683
2,686
2,688
2,692
2,694
2,698
2,700
2,703

2,707
2,710
2,713
2,716
2,718
2,722
2,724
2,728
2,730
2,732

2,737
2,739
2,743
2,745
2,748
2,751
2,754
2,757
2,760
2,762

2,767
2,769
2,773
2,775
2,778
2,781
2,784
2,787
2,790
2,792

Difforonoo (rom

1-1-96
to

31-3-96
(3)

Rs.

353
353
354
354
354
355
355
356
356
356

357
357
3.58
358
358
359
359
360
360
360

361
361
362
362
362
363
363
364
364
364

• 365
365

.  366
366
366
367
367
368
368
368

1-4-96
to

30-6-96
(4)

Rs."

253
253
254
254
254
255
255
256
256
256

257
257
258
258
258
259
259
260
260
260

261 ,
261
262
262
262
'263
263
264
264
264

265
265
266
266
266
267
267
268
268

•  268

1-7-96
to

31-12-96
(5)

Rs.

264
264
265
265
265
266
266
267
267
267

268
268
269
269
269
270
270
272
272
272

272
272
273
273
273
274
274
275
275
275

276
276
277
277
278
278
278
279
279
279

1-1-97
to

30-6-97
(6)

Rs.

")}

274
274
274
275
275
276
276
277
277
278

278
278
279
280
280
280
280
282
282
282

282
282
283
283
283
284
285
285
285
285

287
287
287
287
288
288
289
289
290
290

1-7-97
onwards

(7)

Rs.

408
408
408
410
410
410
41 1
412
412
413

413
414
414
416
416
416
417
418
418
418

419
419
420
420
421
421
423
423
423
424

425-
425
426
426
427
427
428
429
429
429

• 1

i
• Till consolidated pension g, DR at revised rate is paid or 31-12-97, whichever is earlier.
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REVISION TAIlUE
39

Existing
B.P./f=.P
(as on
M-96)

(1)

DIfforonce from
Consoll. V1-97 1-7-97

to onwards
30-6-97

(6) (71
Rs.

1-7-961-4-96Pension/ 1-1-96
(asF.P to 31-12-9630-6-9696) 31-3-96on 1-1

(5)(4)(2) (3)
Rs,Rs,Rs.Rs,Rs. 431291280269

269

270
270

369 4312,797
2,799.
2,803
2,805
2,807
2,811
2,813
2,817
2,819
2,822

291280921
369 432292922 282

43270 292282923
370 432292282924
370 433292282925 433371 293282926 n 435371 294283927 272 435372 294283928 272 435372 294283929 272372 436295930 284

285
285
285
285
286
286
287
287
288

273 436373 2952,826
2,829
2,832
2,835
2,837
2,841
2,843
2,847
2,849
2,852

931 273 437373 295
932 274 438374 296
933 274 438374 296
934 274 439374 297
935 275 439297'.7 5
936 275 44129837 0
937 276 441376 298
938 276 441376 299
939 276376 442299940 288

289
289
290
290
290
290
292
292

292

277 442377 2992,856
2,859
2,862
2,865
2,867
2,871
2,873
2,877
2,879
2,881

941 277 443377 299
278 444942 378 301

444943 278 301378
445944 278378 301
445945 279379 301
447279946 303379

280 447947 303380
447948 280 303380

949 280380 448303950 292 448281 303381 2922,886
2,888
2,892
2,894
2,897
2,900
2,903
2,906
2,909
2,911

951 281 448381 304293952 282 449382 304293 449953 2823.82 304293 449954 282382 304293955 451283383 306295956 283 451383 306295957 ■452284 306384 296958 284 452384 306296959 284384
J  —^-rnn-i?.Q7: whicheveriseari^imi I I I rnt-

960
& DR at•nil nnnsolidated pension
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40 SWAMY'S—I'liNSION REVISION MANUAL

Existing
B.P./F.P
(as on
M-96)

(1)

Rs.

Consoli.

Pension/
P.P. (as

on M-96)
(2)

Rs.

Difference from

1-1-96

to

31-3-96

(3)

Rs.

1-4-96

to

30-6-96

(4)

Rs.

1-7-96

to

31-12-96

(5)

Rs.

1-1-97

to

30-6-97

(6)

Rs.

1-7-97

onwards '

(7)

Rs.

961 2,916 385 .  285 297 308 454

962 2,918 385 285 297 308 454

.  963 2,922 386 286 297 308 454

964 2,924 386 286 297 308 455

965 2,927 386 286 298 309 455

966 2,930 387 287 299 309 455

967 2,933 387 287 299 310 457

968 2,936 388 288 299 310 457

969 2,939 388 288 300 311 458

970 2,941 388 288 300 311 458

971 2,946 389 289 301 312 459

972 2,948 389 289 301 312 459

973 2,952 1  390 290 302 313 460

974 2,954 390 290 302 313 461

975 2,956 390 290 302 ■ 313 461

976 2,960 391 291 303 313 461

977 2,962 391 291 303 313 462

978 2,966 392 292 '  303- 315 463

979 • 2,968 392 292 303 315 463

980 2,971 392, 292 303 315 464

981 2,975 393 293 304 315 464

982 2,978 393 293 305 316 465

983 2,981 394 294 306 316 465

984 2,984 394 294 306 317 466

985 2,986 394 294 306 317 466

986 2,990 395 295 307 318 467

987 2,992 395 295 307 318 467

988 2,996 396 296 308 319 469

989 2,998 396 296 308 319 469

990 3,001 396 296 308 320 470

991 3,005 397 297 309 320 470

992 3,008 397 297 309 320 471

993 3,011 398 298 310 320 471

994 3,014 398 298 310 322 472

995 3,016 398 298 310 322 472

996 3,020 399 299 311 322 473

997 3,022 399 299 311 322 473

998 3,026' 400 300 313 324 475

999 3,028 400 300 313 324 475

1,000 3,030 400 300 313 324 475

Till consolidated pension & PR at revised rate is paid or 31-12-97, whichever is earlier.
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REVISION TABLE 41

Existing

B.P./F.P

(as on

1-1-96)

(1)
Rs.

1.001
1.002
1.003
1.004
1.005
1.006
1.007
1.008
1.009
1.010

1.011
1.012
1.013
1.014
1.015
1.016
1.017

1.018
1.019
1.020

1.021
1.022
1.023
1.024
1.025
1.026
1.027
1.028
1.029
1.030

1.031
1.032
1.033
1.034
1.035
1.036
1.037

.  1,038
1.039
1.040

Consoii.

Pension/

P.P. (as

1-1-96)

(2)

Rs.

Difteronco from

1-1-96

to

31-3-96

(3)

Rs.

3,035
3,037
3,041
3,043
3,046
3,049
3,052
3,055
3,058
3,000

3,065
3,067
3,071
3,073
3,076
3,079
3,082
3,085
3,088
3,090

3,095
3,097
3,101
3,103
3,105
3,109
.3,111
3,115
3,117
3,120

3,124
3,127
3,130
3,133
3,135
3,139
3,141
3,145
3,147
3,150

401

401 ■
402

402

402

403

403

404

404

404

405

405

406

406

406

407

407

408

408

408

409

409

410

410

410

411

411

412

412

412

413

413

414

414

414

415

415

416

416

416

1-4-96 1-7-96 1 1-1-97

to to to

30-6-96 31-12-96 30-6-97

(4) (5) (6)

Rs. Rs. Rs.

1.:-97

onwards"

(7) ■

Rs.

300

300

301

301

301

302

302

303

303

303

303

303

304

304

304

305

305

306

306

306

306

306

307

307

307

308

308

309

309

309

309

309

310

310

310

311

311

312

312

312

313

313

313

313

313

313

314

315

315

315

315

315

316

316

317

317

317

318

318

318

318

■  318

320

320

320

320

320

321

321

321

321

322

322

322

322

323

323

324

324

324

324

324

324

324

324

324

326

326

326

326

327

327
327

327

328

328

329

329

330

330

330

330

331

331

331

331

331

333

333

333

333

333

333

334

334

335

335

336

336

336

475

475

476

476

476

477

478

479

479

479

480

480

481

481

481..

482

483

484

484

484

485

485

486

486

486

487

487

488

488

489

489

489

489

491

491

492

492

493

493

494

~~ •Till consolidated pension & PR at revised rate is paid or 31-1 2-97 whichever, is eariier

v/sr- "V
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Existing
B.P./F.P

(as on

1-1-96)

(1)
Rs.

1.041
1.042
1.043
1.044
1.045
1.046
1.047
1.048
1.049
1.050

1.051
1.052
1.053
1.054
1.055
1.056
1.057
1.058

1.059
1.060

1.061
1.062

1.063
1.064
1.065
1.066
1.067
1.068

'  1,069
1.070

1.071
1.072
1.073
1.074
1.075
1.076
1.077
1.078

1.079
1.080

Consoli.

Pension/

P.P. (as

on 1-1-96)

(2)

Rs.

3,154
3,157
3,160
3,163
3,165
3,169
3,171
3,175
3,177
3,179

3,184
3,186
3,190
3,192
3,195
3,198
3,201
3,204
3,207
3,209

3,214
3,216
3,220
3,222
3,225
3,228
3,231
3,234
3,237
3,239

3,244
3,246
3,250
3,252
3,254
3,258
3,260
3,264
3,266
3,269

Difference from

'V

1-1-96 1-4-96 1-7-96 1-1-97 1-7-97

to to to to onwards'

31-3-96 30-6-96 31-12-96 30-6-97

(3) (4) (5) (6) (7)

Rs. Rs. Rs. Rs! Rs. ''

.417 312 324 336 494

417 312 325 336 494

418 313 325 336 494

418 •313 326 338 496

418 • 313 326 338 496

419 314 326 338 496

419 34 4 326 338 497

420 315 327 339 498

420 315 328 339 498

420 315 328 339 498

421 315 328 339 498

421 315 328 339 498

422 316 328 340 499

422 316 328 340 499

422 316 328 340 500

423 317 328 340 500

423 317 330 342 502

424 318 330 342 502

424 318 331 342 502

424 318 331 342 503

425 318 331 343 503

425 318 331 ■ 343 503

426 319 331 343 504

426 319 331 343 504

426 319 331 343 505

427 320 333 344 505

427 320 333 345 507

428 321 333 • 345 507

428 321 334 345 507

428 321 334 346 508

429 321 334 346- 508

429 321 334 346 508

430 322 334 346 509

■430 322 335 347 509

430 322 335 347 509

431 323 336 347 510

431 323 336 347 510

432 324 336 349 '512
432 324 336 349 512

432 324 336 349 512

•Till consolidatod pension & PR 3t revisod rate is paid or 31-T 2-97, vyhicheveris earlier

t
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REVISION TABLE

^9\
Existing Consoli. Difference from
B.P./F.P Pension/ 1-1-96 1-4-96 1-7-96 1-1-97 1-7-97
(as on P.P. (as to to to to onwards'

1-1-96) on 1-1-96) 31-3-96 30-6-96 31-12-96 30-6-97

(1) (2) (3) (4) (5) (6) (7)

•
Rs. Rs. Rs. Rs. Rs. Rs. '  Rs.

•  1,081 3,273 433 324 336 349 512
1,082 3,276 433 324 337 349 512
1,083 3,279 434 325 338 349 513
1,084 3,282 434 325 338 350 514
1,085 ■ 3,284 434 325 338 350 514
1,086 3,288 435 326 339 351 515
1,087 3,290 435 326 339 351 515
1,088 3,294 436 327 340 352 517
1,089 3,296 436 327 340 352 •  517
1,090 3,299 436 ■  327 340. 352 517

1,091 3,303 437 327 340 352 517
1,092 3,306 437 327 340 • 352 517
1,093 3,309 438 328 341 352 518
1,094 3,312 438 328 341 353 519
1,095 3,314 438 328 341 353 519
1,096 3,318 439 329 342 354 520
1,097 3,320 439 329 342 354 520
1,098 3,324 440 330 343 355 522

\ 1,099 3,326 440 330 343 355 522
1 1,100 3,328 440 330 343 355 522

I 1,101 3,333 441 330 343 355 522
i 1,102 3,335 441 330 343 355 522
I 1,103 3,339 442 •  331 344 356 523
I  ,r 1,104 3,341 442 331 344 356 523
5 1,105 3,344 442 331 344 356 523
5 . , 1,106 3,347 ' 443 332 344 356 524
7 1,107 '3,350 443 332 344 . 357 525
7 1,108 3,353 444 333 346 358 525
7 1,109 3,356 444 333 346. 358 526
8 1,110 3,358 444 333 346 358 526-

8 1,111 3,363 445 333 346 359 527
8 1,112 3,365 445 333 346 359 527
•9 1,113 3,369 446 334 '347 359 527
<9 1,114 3,371 446 334 347' 359 528
)9 L 1,115 3,374 446 334 347 359 528
0  ■ 1,116 3,377 447 335 348 360 529
0 1,117 3,380 447 335 348 361 530

•2 1,118 3,383 448 336 349 361 530
12. 1,119 3,386 448 336 349 361 531
12 ■ 1,120 3,388 448 336 349 . 362 531

'Till consolidated pension & DR at revised rate is paid or 31-12-97, whichever is earlier.



3,393
3,395
3,399
3,401
3,403
3,407
3,409
3,413
3,415
3,418

3,422
3,425
3,428
3,431
3,433
3,437
3,439
3,443
3,445
3,448

:? r

44

Existing
B.P./F.P

(as on

1-1-96)

(1)
Rs.

1.121
1.122
1.123
1.124

1.125
1.126
1.127
1.128
1.129
1.130

1.131

1.132
1.133
1.134

1.135
1.136
1.137
1.138

1.139
1.140

i.fi

1.141
1.142
1.143
1.144
1.145
1.146

1.147
1.148
1.149
1.150

i:

V:

1,151

if-
1,152
1,153
1,154
1,155
1,156
1,157
1,158
1,159
1,160

ir. ■

V". .

Vyyya,o\

Consoli

Pension/

P.P. (as
on 1-1-96)

(2)

Rs

SWAMY'S-PENSION REVISION MANUAL

3,452
3,455
3,458
3,461
3,463
3,467
3,469
3,473
3,475
3,477

3,482
3,484
3,488
3,490
3,493
3,496
3,499
3,502
3,505
3,507

DIfforanco from
1-1-96 1-4-96 1-7-96 1-1-97 1-7-97

onwards
to to to to

31-3-96 30-6-96 31-12-96 30-6-97
(3) (4) (5) (6) (7
Rs, Rs Rs. Rs. Rs.

449 336 349 362 532
449 336 349 362 532
450 337 350 362 532
450 337 350 363 533
450 337 350 363 533451 338 351 363 533
451 338 351 363 534
452 339 352 365 535452 339 352 365 535
452 339 352 365 536
453 339 352 365

365

365

366

366

366

367

368

368

368

536
453 339 352 536454 340 353 536
454 340 353 538454 340 353 538455 341 354 538
455 341 354 539456 342 355 540456 342 355 540456 342 355 541
457 342 355 368 541
457 342 356 368 541
458 343 356 368 541
458 343 357 369 542458 343 357 369 542459 344 357 370 543459 344 357 370 543460 345 358 371 545460 345 358 371 545460 345 358 371 545
461 345 358 371 545461 345 358 371 545462 346 359 372 d46462 346 359 372 546462 346 359 372 547463 347 359 372 547463 347 360 373 548464 348 361 374 549464 348 362 374 549464 348 362 374 549Tjl o»n.oM.,.d pension Un

earlier.
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KEVISION TABLH 45

Existing
B.P./F.P

(as on

1-1-96)

(1)
Rs.

Consoli.

Pension/

P.P. (as

on 1-1-96)

(2)

Rs.

1.161
1.162
1.163
1.164
1.165
1.166
1.167
1.168
1.169
1.170

1.171
1.172
1.173
1.174
1.175
1.176
1.177
1.178
1.179
1.180

1.181
1.182
1.183
1.184
1.185
1.186
1.187
1.188
1.189
1.190

1.191
1.192
1.193
1.194
1.195
1.196
1.197
1.198
1.199
1.200

3,512
3,514
3,518-
3,520
3,523
3,526
3,529
3,532
3,535
3,537

3,542
3,544
3,548
3,550
3,552
3,556
3,558
3,562
3,564
3,567

Difference from

1-1-96

to

31-3-96

(3)

Rs.

465

465

466

466

466

467

467

468

468

468

3,571
3,574
3,577
3,580
3,582-
3,586
3,588
3,592
3,594
3,597

3,601
3,604
3,607
3,610
3,612
3,616
3,618
3,622
3,624
3,626

469

469

470

470

470

471

471

472

472

472

1-4-96

to

30-6-96

(4)

Rs.

348

348

349

349

349

350

350

351

351

351

473

473

474

474

474

475

475

476

476

476

477

477

478

478

478

479

479

480

480

480

351

351

352

352

352

353

353

354
354

354

1-7-96

to

31-12-96

(5) ~

Rs.

362

362

362

362

362

364

364

364

365

365

354

354

355

355

355

356

356

357

357

357

365

365

365

365

365

367

367

367

367

367

1-1-97

to

30-6-97

(6)

Rs.

374

374

375

375

375

376

377
377

377

377

357

357

358

358

358

359

359

' 360
360

360

367

367

369

369

369

370

370

371

371

371

378

378

378

378

378

379

379

380

380

381

1-7-97

onwards'

(7)

Rs.

550

550

551

551

551

552

553
554

554

554

371

371

372

372

372

373

373

374

374

374

381

381

381

382

382

382

383

384

384

384

384

384

384

385

385

386

386

387

387

387

555

555

556

556

556

557

557

559

559

559

559

559

560

561

561

562

562

563

563

564

564

564

564

566

566

567

567

568

568

568

Till consolidated pension & OR at revised rate is paid or 31-1 2-97, whichever is eariior.
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V

Existing
B.P.7F.P
(as on

1-1-96)
(1)
Rs.

1.201
1.202
1.203
1.204
1.205
1.206
1.207
1.208
1.209
1.210

Consoli.

P.P. (as

(2)
Rs.

1.211
1.212
1.213
1.214
1.215
1.216
1.217
1.218
1.219
1.220

1.221
1.222
1.223
1.224
1.225
1.226
1.227
1.228
1.229
1.230

1.231
1.232
1.233
1.234
1.235
1.236
1.237
1.238
1.239
1.240

3,631
3,633
3,637
3,639
3,642
3,645.
3,648
3,651
3,654
3,656

3,661
3,663
3,667
3,669
3,672
3,675
3,678
3,681
3,684
3,686

3,691
3,693
3,697
3,699
3,701
3,705
3,707
3,711
3,713
3,716

3,720
3,723
3,726
3,729
3,731
3,735
3,737
3,741
3,743 .

Difforonco fiom
M-96 1-4-96 1-7-96 1-1-97 1-7-97

to to to to onwards'
)  31-3-96 30-6-96 31-12-96 30-6-97

(3) (4) (5) ^ (6) (7)
Rs. Rs. Rs. Rs. Rs.

481 360 374 ■ • ;;387 569
481 360 374 ■^387 569
482 361 375 387 '569
482 361 375 388 570
482 361 375 388 570
483 36.2 375 388 570
483 362 375 389 572
484 363 377 390 572
484 363 377 390 573
484 363 377 390 573

485 363 377 390 573
485 363 377 390 573
486 364 378 391 574
486 364 378 391 574
486 364 378 391 575
487 365 378 391 575
487 365 379 393 577
488 366 380 393 577
488 366 380 393 577
488 366 380 393 578

489 366 380 394 578
489 366 380 394 578
490 367 381 394 579
490 367 381 394 579
490 367 381 394 579
491 368 382 395 580
491 368 382 395 580
492 369 383 396 582
492 ■ 369 383 396 582
492 369 383 397 583

493 369 383 397. 583
493 369 383 397 583
494 . 370 384 397 583
494 370 384 398 584
494 370 384 398 584
495 371 385 398 585
495 371 385 398 585
496 372 386 400 587
496 372 386 400 587
496 i372 386 400. 587

■

'Till consolidated pension & PR at revised rats is paid or 31-12-97. whichever is earlier.
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REVISION TABLE

~ ■ Existing- Consoli. Difference from
B.P./F.P Pension/ 1-1-96 1-4-96 1-7-96 1-1-97 1-7-97

I* !. (as on P.P. (as to to to to onwards"ili' 1-1-96) on 1-1-96 31-3-96 30-6-96 31-12-96 30-6-97
i- (1) (2) (3) (4) (5) (6) (7)
i' Rs. Rs. Rs. Rs. Rs. Rs. Rs'.

. 1,241 3,750 497 372 386 400 587
1 1.242 3,753 497 372 387 400 587
] 1,243 3,756 498 373 387 400 588
1 ;■ 1.244 3,759 498 373 388 401 589
1 C 1,245 3,761 498 373 388 401 589
) i  1,246 3,765 499 374 388 402 590
1 1,247 3,767 499 374 388 402 590
r 1,248 3,771 500 375 389 403 592
1 -  1,249 3,773 500 375 389 403 592
1 ! . 1,250

: y
3,775 ■  500 375 389 403 592

1 ii 1,251 3,780 501 375 389 403 592
! 1,1 1,252 3,782 501 375 389 403 592
I ^ 1.253 3,786 502 376 390 403 593
I B 1,254 3,788 502 376 390 404 593
3 (V. 1,255 3,791 502 376 390 404 593
5 1,256 3,794 503 377 390 404 594
7 jj 1,257 3,797 503 377 391 405 595
7 g 1,258 3,800 504 378 391 405 595
7 S  1,259 3,803 504 378 393 406 596
3 iv 1,260 3,805 504 ■ 378 393 406 596

3 J  1,261 3,810 505 378 .  393 406 597
3 1,262 3,812 505 378 393 406 597
9 i; 1,263 3,816 ■ 506 379 393 407 598
9 ii 1,264 3,818 506 379 393 407 598
9 K  1,265 3,821 506 379 393 407 598
D i] 1,266 3,824 507 380 394 407 599
3 ji 1,267 3,827 507 380 395 409 600
2 £  1,268 3,830 508 381 395 409. 600
2 1  1,269 3,833 508' 381 396 409 601
3 1.270 3,835 508 381 396 409 601

3 i  1.271 3,840 509 381 396 410 602
3 i  1,272 3,842 509 381 396 410 602
3 1  1,273 3,846 510 382 396 410 602
4 1,274 3,848 510 382 . ■  396 410 603
4 (  1,275 3,850 510 '  382 396 410 603
5 1,276 3,854 511 383 398 411 604

'5 i; 1,277 3,856 511 383 398 41 1 604
7 f  1,278 3,860 512 384 398 412 605
7 I  1,279 3,862 . 512 384 398 412 605
7 ■  1,280 3,865

f
512 384 398 413 606

)r. ■ *1111 consolidated pension & DR at revised rate is paid or 31-12-97, whichever is earlier.
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SWAMY'S-PENSION REVISION MANUAL

Existing

B.P./F.P

(as on

M-96)

(!)•
Rs.

. Consoli.

Pension/

P.P. (as
lon.l-V96)

(2)

Rs.

1.281
1.282
1.283
1.284
1.285
1.286
1.287
1.288
1.289
1.290

1.291
1.292
1.293
1.294
1.295
1.296
.1,297

'■ 1,298
1.299
1.300

1.301
1.302
1.303
1.304
1.305
1.306
1.307
1.308
1.309

, 1,310
1.311
1.312
1.313
1.314
1.315
1.316

•1,317
1.318
1.319
1.320

3,869
3,872
3,87.5
3,878
3,880
3,884
3,886
3,890
3,892
3,895

3,899
3,902
3,905
3,908
3,910
3,914
3,916
3,920
3,922
3,924

3,929
3,931
3,935
3,937
3,940
3,943
3,946
3,949
3,952
3,954

3,959
3,961
3,965
3,967
3,970
3,973
3,976
3,979
3,982
3,984

1-4-96
to

30-6-96
(4)

Rs.

1-7-96
to

31-12-96
(5)

Rs.

398
398
399
400
400
401
401
402

30

387 402
387 402

387 402
387 402
388 403

388 .403
388 403
389 404

389 404

390 405
390 405
390 405

390 .405
390 405

391 406

391 406
391 406
392 406
392 406
393 407

.  393 408

393 408

393 408
393 408
394 409
394 409
394 409

•  395 409
395 410
396 411

396 411

396 411

1-97 •
to

6-97

(6) ■:>
Rs.

1-7-97
jnwards'

(7)

Rs.

413
413
413
414
414
414
414
416
416
416

416
416
416
417
417
418
418
419
419
419

419
419
419
419
420
420
421
421
422
422

422
422
423
423
423
423
425
425
425
425

606 .
606
606
608
608
608
609
610
610
611

611
611
611
613
613
613
614
615

■ 615
615

615
615
616
616
617
617
618
619
619
620

620
620
621
621.
622
622
623
624
624
624

•Till.... ne^sinn & PR at revised rate is paid or 31-12-97. whichever is eariier
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IN THE CENTRAL ADMINISTiWIVE TRIBUNAL,
PRINCIPAL BENCH NEW DELHI.

0. A. No. I °l 7 S12-rytfD

IN THE MATTER OF

■AlajL, I?QYVi •
VERSUS

.Applicsnts.

13 01: 8l Others .RESPONDENTS.
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Through counsel: ''•'W7 - 'c
•—'IJ

1
Applicant

(Yogesn Sharma)
Advocate

CAT Bar Room, Opp. Punjab Bhawan
New Delhi..



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH NEW DELHI

QA.NO.1978/2000

It| tjiR matter nf ■

NathiiRam Pali

Union of India & Others.

. .Petitioner.

VerQiis:

■ Respondents.

Coiuiter Affidavit to the affidavit filed by

the respondents along with documents.

1
I

4

I, Nathii Ram Pali S/o Late Sh. Pati Ram,r/o 3842, Shanit Mohalla, Gali

No. 12, Gandhi Nagar, Delhi, Do hereby solemnly affinn and declares as

under;

1. That 1 am the applicant in the above noted OA and denied each and

eveiy^ allegation and facts stated by the respondents in their additional

affidavit dt.23.9.2005 as well as facts stated in the Writ petition

annexed with the additional aftida"\nt.

2. That as per the Go\4. of India OM dated 10.2.1998 regarding the

revision of the pre 1.1.1986 pensioners, before fixation of the pension

of the applicant, the pay of the applicant should be revised as on

1.1.1986 and as on 1.1.1996 on notional basis and than only the

pension of tlie applicant should be fixed on the revised pay, and

respondents rightly fixed the pension of the applicant vide order dated

22/246.98.
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3. That it is relevaiil: to mention here that at the time of retirement the

applicant was working as Senior Engineering Assistant and the pay

scale of the Senior Engineering Assistant were revised after retirement

of the applicant from retrospective date and that is why the pay of the

applicant was revised vide order dated 28.5.1996 in the scale of Rs.

550-900 w.e.f. 1.1.197& and m the scale of Rs. 2000-3200 w.e.f.

1.1.1986 for the purpose of fixation of pension.

4. That the respondents vide order dated 19.8.1998 fixed the pension of

„  the applicant on the basis of pay scale of Rs. 1640-2900, which is

totally wrong.

5. That as per the notification dt.10.2.98, the pension of the applicant

should be revised as per the fixation dt.28.5.1996.

6. That the respondents suppressed the relevant facts and the relevant
'I orders from the Hon'ble Tribunal and not filed the additional affidavit

with clean hands and not placed the correct facts and orders before the
Hon'ble Tribunal as well as Hon'ble High Court.

/

Verification:

I, the above named deponent do hereby verify that the contents of above
paras are correct to the best of my knowledge and that I have not suppressed
any material facts.

'1 (Wvn fV
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c! 185-A

\ ̂  G.L. Dept. ofPen. & P.W., O.M. No. F. 45/86/97-P.cfe P.IV. (A),
dated 10-2-1998

Revision of Pension of pre-l-i-i986 pensioners

The undersigned is directed to say that in pursuance of Government's de
cision on the recommendations of Fifth Central Pay Commission announced
in this Department's Resolution No. 45/86/97-P&PV/ (A), dated 30-9-1997
and in continuation of instructions contained in this Department's Office
Memorandum No. 45/86/97-P & PW (A)-Part-II, dated 27-10-1997, the Presi
dent is now pleased to decide that the pension/family pension of all pre-1986
pensioners/family pensioners who were in receipt of the following types of
pension as on 1-1-1996 under Liberalized Pension Rules, 1950, CCS (Pen
sion) Rules, 1972, as amended from time to time or the corresponding rules
applicable to Railway pensioners and pensioners of All India Services may be
revised with effect from 1-1-1996 in the manner indicated in the succeeding
paragraphs:—

(i) Retiring Pension.

(ii) Superannuation Pension.

(ill) Compensation Pension.

(iv) Invalid Pension.

2. In accordance with the provisions contained in CCS (Pension) Rules,
1972, and tlie Government's orders issued thereunder, at present pension of
all pre-1986 pensioners is based on the average emoluments drawn by them
during last completed 10 months immediately preceding the date of retirement
and similarly family pension is based on the last pay drawn 'oy the deceased
Government servant/pensioner. Government has, i/tier alia accepted the rec
ommendation of Fifth Central Pay Commission to the effect that tlie pension
of all the pre-1986 retirees may be updated by notional fixation of their pay as
on 1-1-1986 'oy adopting the same formula as for the serving employees and
thereafter for the purpose of consolidation of their pension/family pension
as on l-l-i9S6, they may 'oe treated alike those who have retired on or after
1-1-1986. Accordingly, pay of all those Government servants who retired
prior to JM_1,986~aTicl were m receipt "of pension as on 1-1-1986 and also in
cases of those Central Government employees who died prior to 1-1-1986, in
re.spect of whom family pension was being paid on 1-1-1986, will be fixed.on
notional basis in the revised scale of pav Tpr |he- held.bv the pensioner at
tii^TTie^ retirement ur on the date of death of Government employee, mtro-'
duced subseciuent to retirementydeaih of Government employee consequent
upon promulgation of Revised Pay Rules on implementation of recommenda
tions of succe.ssive Pay Commissions or of award of Board of Arbitration or
judgment of Court or due to general revision of the scale of pay for the post,
etc. fhe number of occasions on which pay shall be required to be, fixed on
notional basi.s in each individual case would vary and may be required to be

'3.
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revised on sevcsral occasions in respect of those employees who retired in the
'fifties and sixties'. In all such cases pay fixed on notional basis on the first
occasion snail be treated as 'pay for the purpose of emoluments, for re-fixation of
pay in the revised scale of pay on the second occasion and other elements like
yA/^rT^c^.p/JAdditioual DA, IR, etc., based on this_noti,QnaLp.ay_ shall be
t^en mto ̂ OTmt. In the "same mamer pay"on^oSon3 basis shall be fijSS on
'^shbSSaObht decaSiohs. The last occasiomshalLbc-fixarinn -ofkpay--imthe^^scale
jntroduced onj.ne l^sis of fourth Central Pay Commissiori^and made effective
frorn l-l-19o6.^w^ile iixafion of pay on notional 'oasis on eaclT^casionplSe
payTixafioiTlonTiulae approved by the Government and other relevant instruc
tions on the subject in force at the relevant time shall be strictly followed.
However, the benefit of any notional increments admissible in temis of the
rules and instructions applicable at the relevant time shall not be extended in
any case of re-f ixation of pay on notional basis. The notional pay so arrived as
on 1-1-1986 shall be treated as average emoluments for the purpose of calcu
lation of pension and accordingly the pension shall be calculated as on
1-1-1986 as per the pension formula then prescribed. Tlie pension so
worked out shall be consolidated as on 1-1-1996 in accordance with the provi
sions contained in Paragraph 4.1 of this Depaitment's Office Memorandum
No. 45/86/97-P & PW (A) Pairt-II, dated the 27th October, 1997 and shall be
treated as basic pension for the puipose of grant of Dearaess Relief in future.

3. In the case of family pension, the notional pay as on 1-1-1986 shall 'oe
treated as pay last drawn by the deceased Government employee/pensioner
and family pension shall be calculated thereon at the rate in force as on 1-1-1986.
Tliis family peiLsion shall be consolidated as on 1-1-1996 in accordance with
the provisions contained in Para. 4.1 of this Department's Office Memoran
dum No. 45/S6/97-P & PW (A) Part -II, dated tlie 27th Octo'oer, 1997.

4. It has been separately decided that with effect from 1-1-1996, family
pension shall be calculated at a uniform rate of 30%-of basic pay in all cases
instead of slab system and shall be subject to a minimum of Rs. 1,275 and
maximum of 30% of the highest pay in the Goveriunent. It has also been de
cided that the benefit of increased rate of family pension introduced with ef
fect from 1-1-1996 may also 'oe extended to pre-1996 family pensioners from
the same date. Accordingly, in case of those pre-1986 pensioners whose
family pension has been calculated on notional pay under the slab system,
family pension as on 1-1-1996 shall be re-calculated at the rate of 30?/o of the
notional pay as determined on 1-1-1986. The additional family pension be
coming due on account of difference between family pension admissible
under slab system and at a rate of 30% shall be added to the consolidated
family pension worked out in accordance with the provision of Para. 3 aboi-e.
The total of these Pvo amounts, i.e., consolidated pension plus additional
family pension shall be basic family pension vvith effect from 1-1-199(5 and
shall be subject to a minimum of Rs. 1,275 and a maximum of 30% of highest
pay in the Govomment as on 1-1-1996. Dearncas Relief t'nereon .shall be ad
missible in accordance witli the orders issued from dme to time after 1-1-1996.

i
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A few f;8.amples of calculation of family pension in the manner prescribed
abbve are given in Annexure-I to this O.M.

• 5. In the case of existing pre-1986 pensioners in whose case the family
pension has not come into operation as pensioners are/were alive as on 1-1-1996,
while updating their pension on the basis of notional pay as on 1-1-1986, the
family pension shall also be revised, consolidated and updated, wherever nec
essary, in terms of these orders and noted on their Pension Payment Order by
the Pension Sanctioning Authority. The updated rates of family pension will
apply as and when family pension becomes payable in such cases.

6. No arrears on account of revision of Pension/Family pension on no
tional fixation of pay will be admissible for the period prior to 1-1-1996.

7. No commutation v/ill be admissible for the additional amount of pen
sion accruing as a result of this revision. The existing commuted portion of
pension, if any, would continue to be deducted from the consolidated pension
while making monthly disbursement.

8. Notional fixation of pay as on 1-1-1996 will not affect DCRG entitle
ment already determined and paid with reference to rules in force at the time
of retirement/death of tlie Government employee.

9. Arrears already paid on account of consolidation of pension/family
pension or in continuance of grant of personal pension as an interim measure
in the case of pre-1986 pensioners/family pensioners in accordance with the
provisions contained in Paras. 9.2 & 4.2 of this Department's O.M. No. 45/86/
97-P & PW (A)-Part-II, dated 27-10-1997 shall be adjusted by Pension Dis
bursing Authorities against arrears becoming due on the revision of pension/
family pension on the basis of this order.

10. It shall be the responsibility of the Head of the Department and Pay
and Accounts Office attached to the office from which the Government ser
vant had retired or was working last before his death to revise the pen
sion/family pension of pre-1986 pensioner/family pensioner with effect from
1-1-1996 in accordance with these orders and issue a revised Pension
Payment Authority.

11. Each pre-1986 pensioner/family pensioner who was in receipt of pen
sion as on 1-1-1996 is required to apply for revision of hisdier pension in the
prescribed fonn (in duplicate) as at Annexure-II to his/her Pension Sanction
ing Authority viz.. Ministry, Department, Office, etc., within a period of 180
days from the date of issue of these orders. Those who fail to submit their ap
plication witliin the stipulated period will be deemed to have opted to con
tinue to draw their existing pension/family pension. However, any delay in
submission of application for revision of pension 'svill be condoned only with
tiie approval of Department of Pension & Pensioners' Welfare. It will be in
the interest of the pensioner to furnish full details available with him/her,
which may facilitate fi.xation of his/her pay on notional basis, in the applica
tion submitted by him/her.

inH pensioner was aliv:-" as on 1 1 1996
teKh is/=re also endliei

sioncr. For th's oiitT,.. "it ? i, 't", tlate of dealh of pensioner/family pen-
Authori'y P T se uga! heir^s) may also apply to Pension Sanctioning

Pension ̂ ncHnnfnl"/ the pensioner/family pensioner, the
S^J of fS documents along with one

^  venfymg relevant entries to the respective Headof Office wtthm a period of 30 days from the date of the receiSappllS
dlf pVns^'mcfio^^"''''°r pensioner. It wiU be the responsibility of

- fnr fiv c"® Authonty to impress upon the concerned Head ofiiavo tor tixcdion of pay on notional basis at the earliest and issue revised

of rats of ap^S^^^^
SoSt y pensioner. However, the Pension Sanctioning
his/her orinfmi ppOf pensioner/family pensioner to surrender
hi ^ m ^^'■.'sstiing revised authority. His revised authority will
Sd Svelle? £ P S' f ^hich the original PPO
bo± hllves n Authority would affix this authoritv toboth halves oJ PPO. In case a Department/Office has been abolished or
mocestTh ^"°'^%I^'^P^rtmen\the case of revision of pay would have to beS3 Govern ̂  L l Department of the retired/de-

f  ri where it would be difficult for the Head of Office
f  P^y corresponding to pre-revised scale as thescales of pay have been revised from time to time and some of the scales

3d bTfo^TS ^ particular period of time. In such cases, itould be for the Heaa of Department to decide about equivalence of pre-re-
vised scale with the revised scale after consulting the Integrated Finance Divi-
3ard r'n3;"'"l ''r' ^ conclusion in Uiis

of Department in consultation with the Ministry of Finance and DoP&T.

of pay on notional basis from time to time as indicated in
h! ppTagraphs will require locating old records for past periods. Asthe Ministries, f^epartments and Offices of the Central Government have been

re-organized several times during this period, it is likely that the service re
cords ot a large number of employees may not be readily available. There is
also possibility of the records having been destroyed on expiry of their sched-
uled retention period. In such cases, the pensioner/family pensioner could be
asked to produce, copies of relevant orders, etc., available with himfiier indi
cating the scale of pay of the post held by the Government servant at the tim.e
ot retirement/death as also qualifying service rendered (in case of pensioner
onlyj However, in such cases, the onus of verifying tlie correctness of the
records made available by the pensioner/family pensioner shall be with the
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Adiriinistr^stive Authorities. In very rare cases of pre-1973 retirees, if the Head
■  of 5epartinenl is satisfied and records a certificate to the effect that inspite of

all best efforts of Department including that of contacting the concerned
pensioner/family pensioner it has not been possible to revise the pay on no
tional basis on service records in a, particular case due to non-availability of
relevant records, the pay of pre-1973 pensioner/deceased Government servant
could be fixed out right at the minimum of the revised scale of pay introduced
with effect from 1-1-1973.

16. Under the normal circumstances, pension becomes payable from the
date on which a Government serv^t ceases to be borne on the establishment.
As such the length of service could also be calculated taking into account the
date of joining Government setvice and date of retirement of the Government
servant as also the other relevant records available.

17. Concerted efforts should be,made by all concerned authorities to en
sure that pre-1986 pensioners/family pensioners are not put to any harassment
or hardship in regard to re-fixation of their pay/pension/family pension.

18. The detailed procedure/guidelines about the action to be taken on the
application received fiom pre-1986 pensioners/family pensioners by the Pen
sion Sanctioning Authorities and other authorities for revising pay and re
computing pension/family pension are contained in the Aimexure-III to this
O.M.

j  19. Tiie cases of Central Government employees who have been permn-
neatly absorbed in Public Sector Undertakings/Autonomous Bodies will be
regulated as follows:—

(a) Where the Government servants on permanent absorption in Public
Sector Undertakings/Autonomous Bodies continue to draw pension separately
from the Govemment, the pension of such absorbees will also be updated m
terms of these orders. Cases of the Govemment servants who have arawn one
time terminal benefits in lump sum equal to 100% of their pensions ana are
entitled to the restoration of one-third commuted portion of pension as per
Supreme Court judgment, dated 15-12-1995, shall not, however, be covereO
by these orders.

(/>) FAMILY PENSION

Orders have been issued by the Govemment from time to time in regard
to entitlement to family pension in case of those Govemment servants who
seek permanent absorption in Public Sector Undertakings/Autonomous
Bodies. In cases where eligible members of the family of the deceased absor-
bee were in receipt of/entitled to farnily pension as on 1-1-1986 in pursuance
of the then existing orders their family pension will also be revised m accord
ance with these orders.

20. These orders are not applicable in case of Anned Forces pensioners
but are applicable in the case of Civilian Defence pensioners.

*' ^ pension,. GRATUITY

and Auditor-General Of India. ... to brinu the contents of

pensioners/family pensioners.
Annexure-I
examples

p nAofOM No.A5izmi-P&PW{Aypt.niReference Para. 4 ^0-2-1998

No. 1

(0

(»)

Date cf Retirement
31-1-1985

Scale ofPay at the time j 1,200-1,600
of retirement

1,200

~No/I'

30-6-1976

1,500-2,000

2,000

No. 3

31-12-1980

500-900

1,640(hi) py last dra^^

(") (taScale (InfhcWebasis on 1-1-1986

Family _
admissi'oie on 1-1 1° 1
lat the rate in force on
date on notional pay at I
l(iv) abpve

(vi) Iconsolidated
pension adrmssible on
1-1-1996 with reference
Ito (v) above in terms of
Depart- ment oM
Pension & Pensioners
Welfare O.M. No. 45/
86/97- P&PW (A)-Part-II, dated 27-10-1997

3,OOOASOO) 3,700-5.000) 11,640-2,9»<»
1  600 1 1

1,838 2,098
1,396

I —
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No. I No. 2 No. 3

(WO Family pension
admissible on 1-1-1996

@ 30% pay fixed on
notional basis as at (iv)
above.

930 1,373 492

(W'O Additional Family
Pension admissible on

1-1-1996 (Column {viij
- Column (v))

930 - 600

=330

1,373-687
= 686

492-450

= 42

(«) Total Family Pension
admissible on 1-1-1996

(Coluirm (vi) + Column
(Wi'O)

1,838 + 330
= 2,168

2,098 + 686
= 2,784

1,396 + 42
= 1,438

PENSION, GRATUITY

the Government

.'t
5.

6.

7.

9.

10.

Annexurie -II

/is referred to in Para. II of O.M. No. 45m/97-P & PfV(A)
Part-Ill, dated 10-2-1998

Date:

Date of retirement/death, of
employee

Date from which pension/family pension is being
drawn

Pension Payment Order (PPO) No.

Office/Department/Ministry in which the
pensioner/deceased > _ Government servant
(pensioner) served last and the post held by him.
The scale of pay of ihe post last held and the last
pay drawn

Name of the Pension Sanctioning Authority, i.e.,
the authority which isssued PPO. ... '
If any documentary evidence is being attached to
facilitate determination of length of qualifying
service as also revised scale of pay for the post last
held by the pensioner/deceased Government
servant or pensioner, if yes, details thereof

FORM OF APPLICATION

To

(SIGNATURE OF PENSIONER/FAMILY PENSIONER)

Particulars at 2,3, 5, and 6 verified

(PENSION SANCTIONING AUTHORITY)

Subject:—Revision of pension/family pension in the case of pre-1986
pensioners/family pensioners as on 1-1-1996 in terms of
Department of Pension & Pensioners' Welfare Office Memo
randum No. 4.5/86/97-P & PW (A)-Part-lll, dated 10-2-1998.

SIGNATURE

Rubber Stamp of Pension
Sanctioning Authority

Annexure — III

GUIDELINES FOR REVISION OF PAY AND RE-FIXA.TION OF
PENSION, ETC., FOR PRE-1986 PENSIONERS/FAMILY

PENSIONERS

I. FOR THE PENSION SANCTIONING AUTHORITIES

Sir, («)
Kiiidly revise my pension/family pension entitlement shown in my PPO

(Photocopy enclosed) in terms of tlie Department of Pension and Pensioners'
Welfare Office Memorandum No. 45/86/97-P & PW (A)-Part-III, dated
10-2-1998. The requisite particulars are given below:—

1. Name of the Applicant in Block letters and Full
Postal Address.

2. Type of peiision admissible.

3. Name of the deceased Government servant/
pensioner in case of family pension.

(c)

1. Applicable only in cases where the applicant is a family pensioner.

The Pension Sanctioning Authority will accept the application (in
duplicate) for the revision of pension/family pension in respect of
those pre-1986 pensioners/family pensioners who were in receipt of
pensioiVfamily pension on I-I-1996. An acknowledgement Ln respect
of receipt of application with date may be given to the apphcat:t.
Tlie relevant entries in regard to name, type of pension, Pension
Payrnent Order number and the date from which pensioa/family
pension was sanctioned will be attested by the Pension Sanctionine
Authority.

After attestation, one copy of the application with relevant records
will be sent to the concerned Head of Office immediately and in
any case not later than 30 days from the date of receipt of application.

^—
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■" GOVEJiNME:.NT OF INDIA
. OFFICE OF THE DIRECTOR? D00RQ\i7oHAN :<ENDRA

NEW J5ELHI

No.DDi^l(4;96-s(Adrrin.Ii; ^0/2- Dated? \ ^
ORDER

"V-
r - TT:-sui&erSesSion--af this office Order of even number dated

22/6/95 the pay of Sh/sjftt/Kr/ Nathoo Ram Palli
fixed in thie.^reyised scale of Rr„ 550^25-750-FE~30-900/- with
effect from 1/1/78 end Rs.^^000_6CU2300-EE-75-3200 with effect
from 1/1/86 and refixed frorrTthe dat^^f promotion as. Senior
Engineering Assistant under FR-22(i; (a.) in accordance with '
the Ministry of I&B Order No. 310/15/93-B (d3 dated. 7/12/95
as under:

I

1. Pay fixed.as EA in the ' , , -
revised scale w.e.f. . '

Date of promotion as Srcffingg. i /
Asstt. 3O/4/V6 'y Rs. 550/— + 125 P.,P

-  1/4/78 Rs. 575/- + ICQ P.P
Pay fixed under FR-22(1) (aj as 1/4/79 Rs.600/- + 75 P.P
SEA in the revised scale 1/4/80 Rs.625/- + 50 P.,P

1/4/81' R5.650A + 25 P. P
1/4/82 Rs.675/-
1/4/83 Rs.700/-
1/4/84 to.725/- =

Retired frcoi service on 31/8/84

bl
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4. Date of next increment NIL

I
I
L

The above fixation is subject to the audit observation
and over payment made if any either in the form of arrear
or othecsisgL.will be reg.overed from him without any -.poti^ce.

( RAM BILAS )
DY. DIRECTOR (ADMN. )

for DIRECTOR.

sh/siift. /Kt/, Sh.Nathoo Ram Palli
Sx-qK-a g/o Seth Pati Ram

Near Cattle Pond# Sahawar Town, Listt, ETAHCUP)

-1
Copy to:l*The pay and Accounts Officer, Doordarshan,

Soochana Bhawan, Mew Delhi,

.2,'- Dte, General, Doordarshan, Mandi House, New Delhi,

3. service Book and Personal pile of sh/omt/KPi
4,^ Acctt.Branch^Cash^DDK,

New Delhi, (2 copies)*
. . ^

r- for DIRECTOR,
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